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1210 hrs.
PAPER LAID ON THE TABLE

NOTIFICATIORN UNDER MINES AND
MINERALS (REGULATION AND DzviLoPr-
MIENT) AC1

The Minister of State in the Ministry
of Home Afiairs (Shri Datar): I beg
40 lay on the Table, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop~
ment) Act, 1857, a copy of Notifi-
aation No. GSR. 349 dated the
28th March, 1859. [Placed in Library
See No. LT-1849|59.]

BUSINESS OF THE HOUSE

The Deputy Minister of Finance
(Shel B. R. Bhagat): With your per-
mission, and on behalt of Shn Satya
Narayan Sinha, I rise to announce that
Government business in this House
for the week commencing 14th Apml,
1989, will consist of:—
) l‘u.rther discussion and voting on
the Demands for Grants of the
Ministry of  Community
Development and Co-operation;
fif) Discussion and voting on the
Demands for Grants in respect
«f the Ministries of Commerce
and Industry, and Finance;
(iif) Submission to the vote of the
House of the outstanding
Demands for Grants; and
(iv) Consideration and passing of the
Finance Bill, 1089.

Crstr—

RE: DISCUSSIOR OF REPORT OF
COMMITTEE OF PARLIAMENT
ON OFFICIAL LANGUAGE

Shri Frank Anthexy (Nominated—
Anglo-Indians): May I know from
the Home Minister whether he is
going to lay on the Table of the
House the report of the Committee of
Parlament on the Official Language,
and if so, when, and what time will
be given to the Members of this
House to study it, and above all, what
time will be allotted for the discussion
of this rather controversial repoxt?

The Minister of Home Affairs (Shri
G. B. Pant): 1 propose to lay the
report on the Tables of both Houses,
after the Rajya Sabha has started its
session, on the 20th or 21st or 22nd
mstant or about that time.

As to whether 1t will be taken up
for discussion, and when, it is for the
House to decide and for the Business
Advisory Committee That does not
rest with me.

1212 hrs,
*DEMANDS FOR GRANTS—contd.
Ministry of Rehabllitation—contd.

Mr. Deputy-Speaker: The House will
now resume discussion on the
Demands for Grants relating to the
Ministry of Rehabilitation. Out of
4 hours alloted for these Demands,
1 howr and 56 minutes now remain.

What time does the hon. Minister
propose to take?

The Minister of Rehabilitation and
Minority Afiairs (Shri Mehr Ohand
Khanna): About 45 mihutes or up to
1 hour I shall start at quarter past
one of the clock.

Mr, Deputy-Speaker: Yes, I shall
call mmm at 116 pm. Now, Shri
Prakash Vir Shastri may continue his
speech.

*Meoved with the recommendation of the President.



11041 Demands  APRIL 11, 1989  for Grants

s qfr w4 fadw wwew W<
€ wem W o W 7 W frar @
¥fr fawr gt A frr 7 s v 4,
T goc fpdr & o fear a, =@t
I, ...

JTIN WEYAT : ¥T W qE WY
i fs ffafaas & fomge o o
Qo § ?

oft srew e wvelt T % 6T
¥ vy & fgfafedem fafredy ot oit
feamgw &, 97 R awf o T g

AW oy AT W ¥ sawar g€ On
o qraty framr & 6K & ag g
W & W W AT F & of fe
W % A% & G K9 HArew wy
e & fear awdar | e amewd
@ ary &1 § e oY arfaes wwr wimerg
¥ @R T ¢ I il W ag o
s g0 avg ¥ frar wly qrar § Wi oY
fremfon ark 293 ¥ vt g § o
wwerd sy i W gk &1 & fow
frafar @tz wr sfffee s §
w 9C g% v W e & § ol
qifienw & wmat g freqriier g o
€ 1 gt siwrag ¥ T & N fiw wR

11043

sraafy aod o § 9 vwga §
Ryt §, wlam § o g s
€@ e ¥ araafae §, wt WA EQ
feeafe ¥} F o A Aifw ag §
fir wgi aC 39 AAfre v R o,
forad fie s sl & QR W w1 ew
b Wit e ofenrd & womtw
oY sreqT goAar & e @ 9¥ )

WEF A TAG ZrIAET w7 TEw
8 vu% a1t § 0 wa wigw feeger
e aft &, T e f v
wra f o ag T W 9% e R
& &t are agr am o v frer
fr agi ax v famge wr age o
STTEET § WY Ay 9% TR ¥ @ WA
qr | 6% gfafom vt a% o
Zraafay #) #rf safaw gx ¥ &
faan F fasty sorfr afr g€ 20

g % wdgrang w1 gw §,
@ 9T 000 & FrAT frewifo
Wit Wt 1 IR gRTE dweT A
w02t ™ B Wifrs g T W
vai-a wure fear § | e gat agt
¥ frarfaat #7 a3 & fr o Sfeal §
qr &7 s § o ot o oy
T § Fe HORraTE & AR A e
et wifemr @1 9@ W ¥ 9
& T § W) ' 3 o sk
I 3% § s wlaroe w1 AW v AR
aren o o fedemie aid &, o O
¥ &5 va e ¥ =fe fed @
f ot Ferr gy Ay ] 1 IRy AT T
frgwr w0 o 3fi § o e W
ey g agt 9¢ g O W e
& o iy F aff o owd @ o I
wra we € o wwend 8, I
g J o vt Jaw fealt 8,
P AT g Sl T &
ama §



Tao4d Demands  CHAITRA 21, 1881 (SAKA) for Grants 11044

v ¥ vy shisw g aRw Ayl ¥
fewarfvdf ¥ g oy § fir et
¥ faq @t v e} it §, dar
a1 WA § v vo 0 Yo FE W
& vz §, I anmy #E %oy
w5 & & af § ¥fer W feewrfimr
wred & W oy dfve et
GE-TTYE T HTH TG WA Y4 ¥
s &t § 1w frw o 3 W
ot agiee & fidew ag & & ot ok
dam ¥t Ffe yar few ¥ ar e
qog v wd §, afx dwy ond & R
g aveT, IEA ag wfaw o IR
nmhﬁm%ﬁﬂa
ftw o § W gErly At w a7
a7y § FE o wrET gAY %00
q¥7 §, e WA gW FE-II-gE W
HT TGW W | § A gt fner ey
w03 o feufr & of ot & 1 Yoy T
o § ford o, ag Feafa Sm it 0

7@ qwEr oY FiaAr TSRt
Y § wg ug § Wi % Ay a1 wewr §
for wY aeuTy @ weenw ¥Y A
g7 o § | 2o ¥ wnwr ag dxE
¢ | ¥fe STTw wEEw, WIwr T
a7 W wTewd grn fe sy av ¥
ot i v § fedt o faoew W
A dfae gt T g
oWy T wg 0% 9 a7 A ww
age g & W€ o Wy agt @ 4
xawr wfiwry ag grar § fe amr A
s ¥ s dfegat §, s I @
ey Iy § felt e M e 22
ardt § av o @ s w0 Afaw
iz oY oo § o 3u% xarw ¥ fag,
I qwTC & fag, Iwwt feeelt wrwET
wyar & 1 qurdy ey & ag wgw g fe
i 1 freqrlay Wk @ €@
wi} o ag fewmity F wme WX wem
sl # JuE ad R fuew

off § | @ wwTe o srwear agt ¥

weare F § 1 gerk graie deY Tgne
woy aeg ¥ ay § e wowe &

gt S Y000 W faeqrhiil F A
WA {0,000 faeqrive xa xeTC ¥
fir fyr & oficare amt & gv aA "o

& ¥aw W fer qrar § 1 o sfew
Ife ¥ g e & ¥ saT O wAR
¥ e e weraw F w @ O gLy
6T 7€ &7 & fag I IR [
T ST § 1 XA a7 wEaw § Wi
€@ 9T G @l ol g vt §,
fisT ot agt 9 ¥ e wfd) W
forerer @ X wle a9, 7% gL AT
¥ fag o€ sivere feaf ot 80

sl § Bt o e ¥
aga daT oA § 1 {s-Re Ww W ¥
0w afipr #fvew ¥ v 7 faar § W
fafeen dfeq ¥ w7 § a8 AN
Tqar FogTE Y frar war & ) dfier
dar 4% 0> Pz et §, aXfis
v oA W Afvag i fe
o g veriw &t Wik mfenx
¥ § v I e ¥ wRe
T ot &% | SfeT it 1 SR
¥ wwe< g@ YA Ay of dferat § IR
wfew ¥ ufes wwam fad o & qeny
it uw it worg< I qar )y §, e
wiRTATE W WA AT | TWE™
¥ fo & dra &9 TR W AT
AR AL AR &%,000 AT AFFW
dfiee & w7 7 faar war § few @

. vqaT ¥ ¥ arweE W Wl aw

e wt ¥ W U g A R
¥ @A WET Ay AT 91 & g |
et g & O W@ awd o fad
20,000 mmmzﬂﬁﬂ
s ¥, IO O ot W W W
wr wft § it wlrrane w1 TR AT )
w ww e @y e § oW



11048 Demends  APRIL 11, 1080 for Grants 11046

[slr werer Ve wredt)

o ¥ WY & el dar fowr e §
& wy vyt ow sFev § e vt &
wit & ¥ T% W e 9 Al
& Qumr wrd Wi age & Wt W
gt T W )

wyt 7 Sfry ¥ O Frgfenar o
W arft §, ST et qg § fe W
ey vt & §, A ww ¥
ot an § ok fiv R F aey
I gara Awd ¥ fag, wfew ¥
forg wrdaTay 37 qud § 1 St ¥ mfa
et & o ag Wi o< e R
¥ & fag wrR) s awr g
W 9T I WO T Y 4% oK 39 F A
¥ wrrie A gfaad AR Ay IF +
W Naom [, 3TN
7 i 1| wafag g i WA & o
o= ® S arfaw & qEAwF 9T a7 Wb
Tl FT A N FAT qEEr §, I
wore OF Tag fogfa & o v @
g qear § s ag ST W BT 9
frrsmifsm RN @ T &)
xg o ¥ § T ved ¥ g S
o & AR I e @ gfawd
s g wifed ag o s A
@ At aw & I F I wfaw
T ST w & ot § 1 A Fraga
v W g fe o & Awfay &
g ¥ ¥y warfae v wfgg o
I w9l woeY farerht wifgd e &
W & A ¥ gy § o) it gy

aTAwE A T § )

T ¥ s g S § =
xfoar wiew dpfaafor w0 (wgde)
fafa2e | 39 O ¥ o= O o
o & W 9T TaETw g @ Rt §
w® o S 7w & & W F et
g€ st v ag o% TE & & § W

wolt ot o gt swliz &t < ww,
} IR, S50 Yo TRTEW LA ¥ w9
¥ famd | dfer TP qeamw g
ot awt § fad avt ww or @@ S
NP fefmiomse &
mﬂm‘m’ ‘xm Gle
oIt ¥
et R shew et 7 L o, 3= gaIT
Lo %o TWTEY WA ¥ awd | AT
fader ag § 5 s I® draifis @
awrar o447 § &Y 7 W o anft § fe
w oafte 8y ¥ ofer ¥ ofee
arg § gy T w@ wwre ¥ Sy
¥ foawr 2% & qrem o aaT €Y
T ot @ v gr 1 g e &
T P wEANE B wT wE wwAr

wifgd

# ot fedw aw w0 N §
W AT e ¥ ag 9 fn sl
* W ¥ ey feafe W W g
W 7 N AT TR TGS
w0 & @@ W@ 9 R 3 am
Y I8 o YeaAr mifew w qwr
aw foar | wlwww & frendet
o ¥ T ¥ feafa R 6 ag o e
fagelt ondf Wiz T Wr &7 WA w7
fer wely v @ & o, fee g
Ty s W R warelt ard 2 o
W T Y qaey fegfa § g avit &
Y ;T o oy § 1 wafed d
falzw § fir oy g Yoz & wifwer
o sl & a=e oafiw §T
fear oy fow & wgr & T WwY &
Y g & |

W FEAR & Ty ¥ g% O
o W W 3 ) Wi & qiw
At & & 7o v ard R Pt sivr
& cafed arelt ey o1 fs o 37 o



11047 Demunds CHAITBA 21. 1881 (SAKA) for Grants 11048

amam v sed
furd w2 W2 s wrow fed wrdd
ol amfit 30 & wreTe 9¢ 5y
ot & gy frw wrafy o Sfew
it o, gordt wwt & wre o wo Y aré
it oo gur § st Ay Ut &
oy & fad gt sy & oo
&Y€ Y qn R vy Ay w0 @Y
qfarer v W B refr Wt
0§ Wt oW @ ey & fad
‘3w uftr Fraifer & § | @ s o
i g onie P R ¥ fe
sz & Wt o gy [ & fad
¥ de & wrd &, Y fis woft aw fomr
qer gut &, W2 @2 It srow fed
o i & s & afard &t
ey s A woge § ag A1 wT woAr
qurgfr & fod ag vc e s ER Wl
urd frafg & o9 g w&

™ % wE ¥ oy fawr & waew §
wEU AR | R AW 3K g W
s W 3w At § ¥aw dfew aw
fowr 23 w1 ywew & ) Afw & owmy
gt Af 1 Fqate et A Sr w
aw & fordt s gt e F 3 o T
¥ § faw wX fidew fear oY 3R
N T B @w v gu g
gregfees wft W1 7z frer fe o
e @ wiRwE 7 A= foaay
Ty | TR qrepfne WA F o fawy
# vt o agfa o fean | G
¥ foad wa gw 3 foven oY g, =iy
& gov, e wlma & WRiY &
gt § fir agh qe ey ¥ gw fafrex
« 7y Ao FlEra & I e §
v v & 7@ vafe oo § faaf §
o v aqm g w1 W
Wy 7 SR WY agn @ & fad ane
Heew epw wWey o A vy §,
gt o foeT T farm & ot ferr Wi
& o foar

w e ? qu frde oy ez
ard @ g SgT Vg § ) W wTA
o ooy e Y Forer oY ot fi
Wegizirt & e v ¥ N W P
drafeat Wl 1 aw 0w ot o
g fawrr eifier gar &7 &Y v Ao
¥ vy f grete der By G ¥
e, ww aw A ¢ wIT To ¥w wha-
Tt awfr qr wt s it ¢ 3 MY
ot g W T ¥ @k e md €
W & o o qeer awr 9 wrd
*R 7R wiwfat & v W
Wy gAw O A X oy i
T cifae o1 &7 & fod &ore it &
Wk ¥ Jz= nwkiz o darr e &
Tt gaafe s & v £ e aw
&9 FOTIT ¥ T I GAW A
STl v gw I afaw &g
¥ it g frdew &1 fs wratcd: It
& arg 1 dfeT Srefier W & o
8y 7@ 78 T IF AY IPA WS
¥ arq 3T N & SF gEw §F q
W AR W AR 1 W oW F
Ty frdza § fr gu o 0 afem & fiag
I ¥y W TR A g ww
ooy wify@ for® Wt ww #7 ITey
w7 §Y 1 WA fardt wEdY ¥ e
%o Fow frerem 9 IEwy 1@ A ¥
Wrew s Qoo To AN frararg A
wt!‘axototiiﬁﬁﬂﬁl‘ﬂ
%Y fomr 27 w1 ey § w@wfed oo
T F Guwe W § 3 sk i

uw WY g" F ST W § Ay ™
e W f A e X
T § W g qUE W awd) &
grw § § | W g & faeqfyy Saw
ST #wl F urRT W €, W T q
ey ovyT & wrzr ok frar anw
qigEIti g § R ¥
fid prafe awrew o & ¥o w
ar fo wnT ag ag WS W W g



gtog9 Demends  APRIL 11, 1989

{«fr sy ofte arvefl]

T QX7 T W T ) W Wy
o A7 o ¥ fimw ¥ wiv B2 awt
o v xfpmw ¥1 W ww
g wwEw fear war @ A v o
oy ey 1 griTE X Ao @ W
fowr ot sw anw oft gt & fs g
wor §, dfew wx WO A WAT AYGH
frm o gy ) W} i Fw
R WY §o ¥E A W1 § I A W
@ @ Ay frde gg § 6 aw ag
syowr & 9 § fear m@r 91 Wik g
feafar & fiemr arar 47 &Y ar & I WH
< gy & far o ar e s fear
AT A o AT H AT o F
oy o | T SRR SR qRATEY
o ¥ v qT q T g 3 § e e
sfen T § 1 ¥§ TS o
@ gzfrgy T W AN g
‘q&il

Wy wT o IR vl sy g T o

for Grauts 11080

@ W O W o war O | I oy
g ferg e @ A ag Ao
drex ¥ wwey ¥ cur T wnps
T wzas W@ § ot WX W|
fear W1 | o oy Y aor W F
sryfgr R wd § ) Wil w
WX W o feenm g ﬁl?
sy e et o

wﬁfqmwitmmi
wg wigw § e g fed ¥ e
ardt §, formey wrlt wwf r 7 §
WX AT GAEE I AG X6
g ¢ O san fet e o s
Wk awm & =EeqT T wfgd 4
REW T & fod Iy qer av w1
foar I

oA f frdew ww
argar § f& o g wrf I ¥ 9y
4T W § I TH TR WA AR
MM I PN @WIA NG
W AR AN of e g @
WA Erm ot g7 = ™
T AE qEHT, AfFT ag AW A N
woft qEAY, WO W), oY A Ry
T = wra , 9T s Ay e sty
# arg g T @ ¢, I 3@ &
o T WIS IO I ¥
wgeht & fe I afeer gt s
WX o a% IR gW Wy acg A
T ¥ET TR aw aw gAATE JATN o
aifae 7@ Fwrer Y wwar |

st agtfgan (wmé amevge-fae-
wgfee anfeart) @ avenw wgnw,
& xy O Fwy § daw O e o
WX FOE O AT ERT WeNT )
T gy sfr oY w ag Wt wife



21081 Demands  CHAITRA 21, 1881 (SAKA) jor Grants 17082

¥ € wd ar ), ST sl dx
9T XEWT T g W 6 9,
o A7 77 foawg 49 &, wet & @
A ¥ o g § e oo s
TR ) TN 23R o ¥
e & ag wifwwre fear o7 @ & W
ww g A faar & i 9 sefm
NN qg i SEEr gl S
e F ey ATE g, @ W
gt & amg ag AT I WY aww
arw & 7 & ¥ vy oY W ey
gt A6 w7 § w9 59 a@ W AT
AT I & g A0 A wWlgd « AN
wfawt TRgE A qw ¥ fow
¥ Mew wrewerd w frer ogur
oft I it 2 fear ot wfgd @fs
T 7 w5 Q fe ag o Wi
W ag I i

1230 hrs.

[Sam BarMAN in the Chairl

gt aw wTfawaT gw W g g,
sifewr g & fod ued w1 fe oY
«¢ frfeay oY o€ § 37 fgr ¥ X
wg W W way v ¥ o et wfer-

W §F NI Y WEaT | 9 W e
WY € N1 WAT wigd § ¥ ey
1 w7 ¥ fod orad qw Fhww awy
v ey oY sa e gw
T afer o Wt wrereraAT w Sy
R ¢, ardTrdr gw KAr g § Iwer
o et  wedy drere g & anfe ey
v faw o o vy I Ay
9T IT HT gET wrawrd o I ¥
T T AW | S Y iy agt g
Frrmre W § sww A i § o
tevy ¥ g wafe g A @ ¢
oY ar AT g7 A, Sww FreveRt
W gfomt s wfawer gF a1 )
gy eeve T Mtk wr At ¥ A Uw
ww frer a4y + agt 9 ot
% o & I A T A ge
i St <3 W )y F xw AW
nifrm Wit 7@ o I FAR qv Wl
wfewrr g & T @i afer o
wiat w1 wer ot of w0 W
A e 3 fe el gv e
A ¢ IPA qafew fear e @l
T g firmdt wfid o ¥ 3wt
FRFfE T e RAEmw I
X qFT IC Hiwer Frawre fr, Aot o
e gEt gy Al o awend
¢ &F F gowr & fad Wt E
& ¥ fad ¥ frder w3 g §
fis aoeR ik gF i v W Fator
= afs @ R Y % ¥ g
A3 qge Y w1 a7 Frey g o
&yt § S & g § e x§ EwEm
Y wfw AT 9T It  wew & S
wifgd a8 ag 7w § fs o & -
o 234 Qe ¥ g & A wmw-
WO Y O wifeore g% 4T wriRrd
w1 g% firer gar § oy g @ o
vy \

¥ Ry agt ¥ dvv o) st
¥ o gu foard wr g 1wt o I Wl



11053 Demands APRIL 11, 1009  for Grants ug"‘.

[y wgfin]

U foer arr § s e T W
wfirw vl ¢ foy oo wfigd + ot
wT wonfeat ¥ g fisoar faar arar
§ 1 ¥ v fiewre g s e et fery
oy wifig i sfe suw o wow
¢ o wivd s & o g
WA N gy W F
ey W o § 6 Ty o wig e %
fordt ¢ & 1 aw Q@ wgAvIg § fis Ao
fert ot feafr vy mff & it o oy
wft g€ T W AT X4 o farege e
Fafi § 1 or R qg o ot gy e &
w7 {RTTRE & & afer o §
wg Ny oft qar aff Wt Sl 9v T
T aT FOETE wEETE I S
¥ Wiz & & wrwr age e 1)
WK ¥ W 99 gAY ST e W)
sfar dvy R AT A § )
whnd ¥ @ v & W dar wfgd
fie wrre g gt Y 3 97 fewrn
T T 7 ey A 7 Qfog e
FOWITAT ¢F AT AR AT §F
Brew STRETOR §Y B wifgd W)
A€ W W A e § s e
¥ I wgwr Ty Ay wifed

[ ¥ AR W T F e F
o fr i ¥ Wik w3y e
X gy T 41 f§ e 0,000 ¥
Y R Y & wod Wy ot A w0
Wi ITer &F & get w & qwfaw
 firay aedwr 1 Afe AT i g T
o s I Wl & foed fe W
Ye,00 0% HI¥ ¥ 7 ¥iix fargiv fs sy
WY WY BT T g W qeian
off frar et g vk Rt & @
"} 1w fawer aeR W o & ¢
awm it f@ § @ ww ek wiw
I wed oare fed § R amx

A I WA W e gt e ¢
W qud R ¥ ¢ '

@t afew : e F ML W
W xaw

790 o & o forder o gy
| 7g g & fiF 7% oF Twm oY w
-4 safr wY ¥ comr § ) faft
Wit ¥ qw yH wr Zwer faar dic
it Wi &Y on v W zer

_ fear ¥ wwm g fr QN o fewr

i mgifermim
qar § W wgzew ®r § W%
AR W T gdt I e Tt
& ATy e § 1 wwfed 3 g
ag ¢ % s WY @ fpt o e fear
I W T qEE ST W T X
FEA AT TS HEE JT A T7qTT )
"N ¥ AN F GET FW A
1 39 o gF § 1 fed Ow @ e
N A uw R 3 e N e gur
F dar 7w ¥ a7 &Y 3T WY waw www
o Qfod a1 fex 90 7o@ & s
T ST AR ¥ 2 fd Hifog anfs
g T ¥ A A o A gy

.......

o Vo e & (TMR) . W
fire? wwr § ot 6 o ve F Q-
& Tt aw @ § ?

& wpfyw . v o v o g
4% ¥ W gy & 1 6 W Frfiveae
T W AT P

wwee ¥ fgfedew fafrtt
#r ot 3t § 79 W wow & o vw-



1085

ot & gre § g s § e

QAT FT GTHAT & g & W
VR g T 9T FT qUgAT § At
R A e s gl &
qu A 9B SRR qHAT
qe w1 ar Afrie WA ¥ QI
g W gEled @ g g e
WIKT WY T QAT B e AT I
A o AT FEEC FT G T g A
WA FEAFT F 9w FWEr § N
Ty ot #7 e WY v w1
¥ f93 #r€ g% qar fafraw oY aar
f g ATfF 3T ) q9T FH FQE
#* g wow gew Aww T 93 WK
T & QAT 9T AT FT A WA T
AT % 7% WX 752 TRg ¥ AT 79
qq F T |

T ¥ gamar oy A YR W
N Ay g e FaR T F ag sy
S fovam g 2 fs
te,000 ¥W J ® WfAga & AT
N ¢ o ifs omdt @ e
# gt § w 37 N T H et X
I ® qwfed § ax foar wmmw

Demands CHATITRA 21, 1881 (SAKA)

for Grants 11056

e e F g 3w § Fr gy W
R B R el el
fe aomdf wiare € 3§ B o &
wreft qF ot g7 Nam v f

wfe 37 ¥ arw 3w ¥ Wi ¥ e

st dar ol o & wier ¥ o=
et H A & T T NATW
gt ¥ Fwr fer smar & 1 v A
tfem ff Ny T A o ¢
o SEN  Treed G § A ¥
gam g e, AT T ™
qg¥® i w1 f wgar g fo g
s 7gRT 91 IT W AT W
FaeaT ¥ M7 sy § W7 S geomdt
I IR 9T W § 99 A ww Ak
a7 frwrer arge 7 fem W afew Iw
IR s Y F fam F e § qrre
&, 3 37 9 6 9 WX I # W
g & qmfad ¥ w1 & aw

oft Ay ww wwr § A AR
# 9T { AR g TR Ag W
1§ qar 3| g foam § feoow
gaT svdr fow # & ww
10,000 & A1 &Y, fow *Tfﬁ"“ﬁ-
A TErTEE g W T S
e agm I s P A q
&7 I9 T F AAH T AN
awdfmmmmd’

ot agrfga @ & woT AT FATE
FE & 4 T R N T ww©
& @ Wi oA afes & WRE ¥
aac g fom F fr Qur fsar mr §
/X 3 37 ¥ qre § qrv QAT FQA
T

wa cgw W Aanh Foart §
#ar frizr ag & fF 37 4 & wvi-
Ty wadr ¢ wifs wd gwr wan
w4 gu § ad) o ¥ f Al
#Y arfr & | covEw &Y AT wE T 0T



11087 Demands AFPRIL 11, 1980  for Grants 13088

1
4

il
:ﬂgi
%aii

qe=
W § W sefea qged
o I F@ A § o x@ omew ¥
Yo F W foowr worft § o aefron
g o & s O oew W g
& ow § wne e faw v
¢ Wik 3% N W § 7R W@
TR ORI I wrew A
afs g7 e & ok O3 ¢
& g ared @ X § WK B Y dwwely

¢ &} v ¥ o @ AT O § oag
wT T f W W gfoml W oag
Y T I A § Jwww fear o
g § e ag woftw weifeas @ § i
sRfE ® &g T 3w W Nawy
& T A v A s e ff R

_ e o wor <k &1 ww gfowy Wit

Y v ¥ o W st o qr

W T T W Aenh gy At o
T T AT @ WY IT Y Ry
qEGTHY, WETATET AT AW GGG
qEqTe W X AR oW O Wy
Y g FY X g § | w9 SRy
# 7 at € wi a9 wer § 7 afew
ok afear s Wi § A awwer
f& o7 N Nanh w@r W o o
¢ g AR 9T o Ay W o
A= foqr or wwar § WR A€ wrowr
ow & T g v 5 @ @ oy
FeT o @ | g ¥ S W et
e T W Wi fo whr s @y
& 9\ gw xw g i 9 e,
waut it amfae geasi oW ¥y
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wEr ¥R aed G Y Sw F
o fiowrw awT aff awft ¥ o

¥ o § fAm s ¥ s
wTw S W § fE Jam o e
®t 3t we frafefie go w@
&7 N w3 |

ot g e wwr - WY ifie s
A W Aww o & ?

it ogrfear . & 7 w4 e fr g
T g T THR & q1fw e faege
T 9F g § | 9 T AT A
@t § www vig 58 @ & =
g it dwre ofr gk & s ol
ey g8 a7 F F fed e W
fo @ I T T T WWw
@ § | & wgar § fr O Y W
9§ aq|r ™|

Myr, Chairman: Shr: Bangshi Thakur.
Hence forward, hon, Members should
:onfine their remarks to ten minutes.

Shri Bangshi Thakur (Tripura—
Reserved—Sch. Tribes): Mr. Chairman,
Sir, Rehabilitation department is like
a foreign body which has been made
to thrust in the body of India at the
rost of the refugees. Though it is
lemporary in nature, yet its colossal
problems, multiplied by complicated
day to day developments, seem to be
not within easy reach of solution. In
the year 1858-59, the total amount
budgeted for rehabilitation is about
9 per cent of the total budgeted ex-
penditure of the Government of India
for the same year. Thig year also, if
it has not exceeded the amount of the
previous year, it has not been reduced
remarkably. The position is that the
government tax the people and the
Rehabilitation Department tax the
Government and, as a matter of fact,
the investment gives nothing- in
return,
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Sir, let me concentrate my attention
to Tripurs. I think no country in the
world can be found out where the
number of refugees has exceeded that
of the local population. What is the
position of West Germany, of which it
is said that coming of refugees in that
part is numberless and unceasing
There also the position is about 1 : 4;
that is,'the refugee is 1 and the local
population is 4. But, in Tripura, we
find that the local population has been
outnumbered by the refugees. In the
census of Tripura State in 18350 T.R.
i.e, 1940 AD. we find that the popu~
lation of Tripura State was 3,82,450
but the number of refugees who are
to be accommodated in Tripura 1Is
about 4 to 5 lakhs. The purpose of
my showing the ratio here is to say
that the refugee rehabilitation pro-
blem in Tripura is far more difficult
than that of any other part in India.

Sir, Tripura 15 a hilly place. There
are five off-shoots of Himalayan rangeg
which have passed through Tripurs
from the north to the south. Besides
these ranges, there are numerous hil~
locks scattered almost all over the
territory of Tripura. Yet, these are
not all; vast areas are cov withy
dense forest; so, the ploughable piain
land available in Tripure is quite in-
adequate to satisfy the demands of
the refugees and the local peasants,
who are landless. As far as transport
and communications are concerned,
Tripura is very backward and unrder-
developed so no industry has been
established there up till now which
can be utilised for the economic reha-
bilitation of the refugees.

The local Administration has estab-
lished some industries in Tripura but
those are of a limited capacity,
rather those cannot be categorised as
productive establishments; and those
did not come out of the boundary of
experiments.

In view of the transport difficutties
and in view of the fact that Tripura is
nearly blocaded by Pakistan, the locak
Administration also could not advance
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beyond the limit allowed by the exist-
ing natural facilities in this direction.
Moreover, the refugees are the inha-
bitants of plain aress but they are to
be rehabilitated in hiils, forests and
tillas.

When the refugees came to Tripura
first, they had been given doles first;
then, they were asked to show that
they possessed ploughable lands
against the security of which housing
and other loans could be given to
them, It was impossible for them to
show that they possessed ploughable
lands. Who was going to give them
lands? Moreover, they had no money
Wy dard: O dhevnther.hand She
local officers also could not go against
the rules. But, above ull, it had been
felt by all that the refugees must be
kept alive. So, in papers it had been
shown that such and such persons
possessed such and such lands: and,
following that process, they were
given loans.

Now. what I want to say is, that if
the situation permits the Government
to give 5 kanis i.e., two acres of land
to each of the refugee families, then,
those who had been given lands or
paper but did not get them in t.-t,
should not be deprived.

There are other factors also Some
of the refugees had been allotted lands
but when they went to occupy the
same and began cutting the jungles,
the real owners of the lands filed suits
against them and some of them are
still pending. The result was that the
loans which they received hai to be
spent for litigation purposes. A fairly
Jarge number of refugees are yet to
be given loans of various descriptions.
“The previous loans also, which had
been given to the refugees, had been
given in 5, 7, 10 or 15 instalments and
#0 the loanees could not utilise the
loan moneys in the direction tacy
were meant for.

What about Raima Saima? As far
28 Raima Salma is concerned, if you
could make your plan succestful, then,
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about 20,000 families, that is, cne lakh
persans could have been rehabilitated
there and 80,000 acres of land could
be reclaimed and utilised for rehabi-
litation purposes. Not only that; about
64,000 acres of very fertile lands could
have been brought under regular culti-
vation and the yearly yield would
have been at least 30 lakhs mds. of
paddy. Had it been done, 80 per cent
of the rehabilitation problems could
have been solved and we could see
Tripura self-sufficient in food. But,
you could not do that.

When the hon. Minister says that he
will close down the Rehabilitation
Qeperdmend in 7Hpacs, wiliz ave
year, that is, he will complete the
work of rehabilitation in Tripura with-
in the specified time, I also cannot but
support him in the light of the huge
amount sanctioned and spent and
going to be spent.

But, let me ask him whether he has
examined that the huge sums have
been fully utilised to serve the pur-
pose for which they were sanctioned
or not. The money has not been
fully utilised. So, the hon. Minister
is not 1n a position to close down the
Reltef and Rehabilitation Department
in Tripura within a year Without
economically rehabilitating the refu-
gees he cannot do that If he does,
then, he will invite troubles from all
sides. Under these circumstances, T
would like to say that if all his
efforts, endeavours and preparations
are compared with the problems,
which I have said colossal, then, it
will be amounting to a pygmy ham-
mering a giant.

So, I request the hon. Minister to
consider the metter in its proper pers-
pective and I request him also to form
an Advisory Committee consisting of
M. Ps. of both Houses, among others,
which will study the rehabilitation
problems in Tripura and submit its
report to him.

Shri Awrchindo Gbomal (Uluberia):
Mr. Chairman, Sir, last day the hon.
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Members who spoke on behalf of the
truncated west had mixed feelngs of
happiness and unhappiness at the same
time, Asppy because some of the prob.
jems had been solved and unhuppy
because still there were some works
to be done But, for the spokemen
of the East, they can have no flowers
except stones,

Shrl Mebr Ohand Xhamma: Except
what?

Sbhri Aunrebinde Ghesal: Except
stanes (Wi |

This refugees problem 15 a long and
vexed problem no doubt But it s
surpr sing that though about a decade
18 going to pass neither the State Gov-
ernment nor the Central Government
has been able to tackle this probiem
to the satisfaction of both the refugees
as well as the other persons

Now, the condition of the camps is
horrible and nobody who has not seen
how these refugees are leading theiwr
lives will be able to imagine that I
would request some of the hon Mem-
berg who advocate the cause of mon-
keys, cows and buffaloes to see how
their fellowmen are hving in these
ramps in West Bengal

Sir, I do not like to go into the
question of responsibility The res-
ponsibility of rehabilitating them, the
responsibil ty to assure them the mght
to lead a human life, and the respon-
sibiity of maintaining them lies with
you, because you are responsible for
readily agreeing to the partition of the
country which could have been avoid-
ed asg 1t 18 now given out 1n the wnt-
ings of a national leader, Maulana
Sahib 1 shall give some statistics in
order to prove the magnitude of the
problem and also the inefficiency and
incapacity of the Ministry. About 41
lakh refugees have so far come from
East Pakistan out of whom 32 lakhs
are in West Bengal Out of 32 lakhs
again who are in West Bengal, two
lakhs are stll in camps Both the
State and the Central Governments

42 LSD—4
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took this problem light-heartedly and
as a result of that there has been a
mserable failure, Upto 1957 the
only thing that the Central Govern-
ment used to do 1s to grant a lump
sum amount to the State and the State
(Government used to manage the
whole affair Up to 18957, the State
@Government only used to pay doles
put 1t never tried to rehabilitate these
refugees who are m these camps A
substantial portion of this rehabilita-
tion money that was granted to the
State Government again went into the
pockets of the contractors and some
of the persons whose forefathers were
once the people of East Pakistan Up-
to 1957, there was rarely a smngle
morning when we did not come across
a4 new rehabilitation scandal in West
Bengal The then Minster of Reha-
pilitation of my State is now an hon
Member of this House and 1if she likes
she will be 1n a better position to tell
these things as to why they were
unable to tackle this problem praper-
iy from 19564 The Government began
to send these refugees to the neigh-
bouring States like Bihar, Orissa, UP
and Madhya Pradesh in batches but
within a short time there were mass
desertions frém all these camps. It
1s not because of any defects on the
part of sister States but because of the
absence of any plan or scheme to reha-
bilitate them there, because they were
also forced to lead a camp life in those
places m the other States and it is
quite imaginable that if a refugee has
got to lead a camp life instead of beng
rehabilitated he would naturally prefer
the West Bengal camp to a mango
grove of Betiah 1 had the privilege
of going to Betiah after the mass
desertion to enquire as to what might
be the reasons of this desertion I
found not a single desertion from this
group of persons who were rehabili-
tated in the land in that area That
is not my opmion ‘The West Bengal
Government hag also admutted it on
page 20 of their booklet

“The desire of a Bengalee to
live in West Bengal 1s appreciated
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and is understandable, but econo-
mic necessity does end should
outweigh most considerations.
What is necessary is that displac-
ed persons who have left their
hearths and homes should settle
down contentedly and happily
with an adequate living resources
wherever they are. I donot believe
that left to themselves displaced
in camps would prefer to
stay in West Bengal within an .
inadequate living facilities rather
than go out for an adequate living.
No question of using force arises.
Even at the he‘ght of the agita-
tions started in last March against
movement of displaced persons to
refadilYndtnr ey outakde  die
State, displaced persons from
camps did move out to such sites.
Others from amongst them went
before and some others after. No
pressure was brought to bear
upon them to leave. Recently
severa] families of non-camp dis~
placed persons left for Rajasthan
for rehabilitation. All this indi-
cates that displaced persons in
camps would not, under proper
leadership and guidange, be reluc-
tant to go to any rehabilitation
site outside the State which will
offer them an adequate lving”

From this it is proved that the West
Bengal refugees are not unwilling to
go outside but because of the want of
proper areas in those refugee camps,
there were mass desertions.

Shrl Mehr Chand Khanna: When
did the desertions take place?

Shrl Aurobindo Ghesal: About three
years ago. Besides the doles, a huge
amount was given to the refugees as
house-building loans. During the years
1958, 1987 and 1958, Rs. 830 lakhs was
granted as rehabjlitation loans to non-
camo families out of which the house-
buflding loan alone amounted to
Rs. 700 lakhs. But T doubt i¥ more
than 28 per cent of these loans went
'i:lh the pockets of the refugees them

ves,

Demends APRIL 11, 1980

it was a compromise nmount betw
the claimed amount and the amount
offered by the Government. Secondly,
it was paid in driblets and instalments
and there was also generally delay
extending to 2—2} years. By that time
the claimant is settled either in rented
houses or in small houses built by h'm.
Naturally when he got this loan it was
of no use to him and it was spent for
other purposes. Thirdly, the proce-
dure was itself bad which encouraged
corruption and I have rarely found e
relugee getting Rs, 2,000 even X tre
loan granted amounted to Rs. 2,000.
Lastly, instead of paying the amount
in cash, the Government should have
either built the house through the
C.P.WD. or some such agency or
should have supplied the build'ng
materials in lieu of cash money. In
that case, there was a chance of the
loan being used for the proper pur-
pose for which it was granted.

In 1957, in the Darjeeling confer-
ence the West Bengal Government
agreed to absorb fifty per cent of the.
displaced families within the State.
In July 1958, it has revised its posit'on
and has agreed to take the responsi-
bility of rehabilitating 10 000 families
within the State and the Government
of India have now taken the responsi-
bility of rehabil'tating 85,000 families.
So, the scheme of Dandakaranya came
into lime-light QGovernment . has
announced that the camps would be
closed in July 1938. Now. I would
like to know from the hon. Minister
as to what is the performance till now.
Because, there is hardly three months’
time. So far as I know. the Govern-
ment has not been able to receive more
than 500 families in Dandskaranve so
far and the West Bengal Government
has been asked not to despatch anvy
more families to thix nlace. Now. the
State Government thought of abeorb-
ing 10.000 families by sefting up 17
medium industries out of whom there
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are seven cotton mills and a few
rolling mills. Due to stump in the
market, it will not be possible to set
up these industries. 1 would like to
know from the hon. M nister if any
alternative industry has been selected.

As regards the reclamation of land,
1 submit that the Government is not
prepared to accept the statistics of the
report of Ishaque. 8till from the
crop survey report the available land
for reclamation is 1'6 million acres.
What steps have been taken to reclaim
the land for the rehabilitation of the
refugees?

Lastly, as regards Dandakaranya,
the public are confronted wth two
sorts of stories. One sort of report
says that parts of Dandakaranya are
strewn with petals of roses and ano-
ther story is that it is a veritable hell.
I want to know the real facts from
the hon Minister about Dand2karanya
and the possibility of the rehabilita-
tion of the refusees within the target
date of Julv 1938 and what <teps are
being taken to rehab litate them in
the industries of West Bengal and in
the lands which are tn be reclaimed
within the State of West Bengal.

18 hrs.

Wt mw wwee (are feeht—
ooy —srrafa onfrat) - wrafa
wdeg, & gmfe @t ff A ewEr
mifes mem o s ¥
s } feay & Sfer A Fafaw
& % x5 st § R o @
u & G T e §

Y qgelr A A & 3y v
wgn § f5 wga ¥ it 7 gde
worrer WY iy oy g oy g R
€ ot & @ 2, Wk frw g onfiErd
#F wour we faqr &1 W o F
goort o aww wift W # fag
wirfr § 1 & wgar §  fr gt oy
¥ fereft & i oy gfomt & wiw E
fra® fiolf st @F W W IER F
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do ¥ fag g wfrerc W fsar ot fis
o % fred of & Wt B W
ghort & & ot wifgg 1 & wrgar
g fr fasslt & ot «ff xoam fwr
uRt |

¥ frafe @ 7 o 7€ et
e g Tt Wit § 0w oA ag
ey few fae ¥ wandfr Wi ),
frw ffafax 7 5@ #1 aot w7 gaw
fear g1 1 R v g @ & a0 W
grar § s ag et agw f At
R A A ram PR
agr qrft SaeR wrT g

wr sfaforr agr & st W
W aF qwEen ag fear aam g
s A & uvd frafeT dx & 99
¥ arar § oY frarr @ A g o
iR et § 1 wg wed fe g
qurrar fre #T w7 far omar § o
ITH Qoo Ty Wiy dur quTEew
feqr arar @ o fr o@ 7 W sy ot
o7 qzar § WX fo ¥y 9w el 9x
T T § 9 gl s 9
R sfa W ™ ¥ g § age won
¢ wm frax iR fe o A
@ faenfom W & 20 v wfr o
T ¥ fggw & vy sy fear o
2 vl gl O fome ag gfir § =
firaray w o vt 4 wfiy ot ooy ok ey
q wwrrn far e 8 ag vy
aga wffe e aEf § 1 W 3w
< fawm 1 ¥ @ o & A R
Y g1 WK WE, W w9, 9 a0
& qT WA § vy W WE wfr
o} 7or o< faeqrivy ¥ 3 | feg oA
2t W wfa & aor & figgw ¥ for
st § W faw feem & witw &,
forewr e ww g S T §, SRy
@ 77 &% ufy of o & fgoa & fear



11069 Demands

[t 7w waten]

wrT 8, sy vet W N A g ) #
wifr oft & ag aeFr g fs awer

1 ey & Roo =@ agw
7, fedft ¥ L3o0 agw fird, frell &
oo agw frd wd wX flt & gmoo
age fed o | @ i oft & w ama
e g fi G Ay A wEwT"
s & s F, oF § 9 e &
fog ¥ Y om @t 1

ot W A & I Y30 T
Weggdmirg) Frgdarfedd
ot qamr, N w7 A R afa
o o & e & o vy § 9® R
o1 X3o TR WX WY w U & ay
TR N AT e 1 & FRw
woT WA § 5 ag e o gar
ard fs ag s Wt &

AGT A% XA A ¥ qAW
§ 3% waw § & ¥ agw & v fnd
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o b o & i mew & we,
TR OF wgy el W foree €, f
% arQe wy agt faore aw I,
waE arde AW ww wd, W
ardrer ¥y drag wor wpdwr sfe-anfk o
oy W fafent fafe & R o
I AT af fig 1@ o) ww gt
HATET A A @Y, T AG .
oA g ] W
e qgw T W fear qr fv ag oy
€ ST e o Y § SR qEr
WA IEH wEY H AN S
3 wgy a7 % T g ITTE T ATAE
w1 &% u\R a7 qrt aR Frerer fan
arar s feg & it fe g
g7 TN AT | G I o AT Qde
a% v wrf o oo A § aw & Fafea
7 & %7 ¥waT § S oY agi §
frrer wr § Tifeat &1 ot |ger
oA wim A & ar @
g o afg v ser § o dar wg
o &R wrR T8 aer ¥ ay &
wg afad & o Ay A 8,
oo 7 & s &, a1 4 ¥9
afedt fe gued oY s fr @1 T@
dfaer &< fagr &, ofer Y s et @
WAV T Y 7T @)

# & fragw " s A
f | ag 98 fv afe ara & s
o faeg T < a%3 & @ W9 F
feecht mgfafama STt
T Ay N duar w1 A,
oY 35 W@ Wy AW ANE
T  &fd, a1 Wik 7 Ofa,
I 9T ok Afew qarw s fod
vy ¥ @ford anfis 3 wrevie
frdt & felt o w7 el

19323%-

|
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wrt & fag fawem @t o ¢ q@
war § o qg v, R AT &
faerr wra & s § f o@ ey ¥ fag
WTTRT qraET &, W qg W Y e

wifgg

oF FEFY STeR qArdy § fifa
T | ‘¢ ST ¥ faw aad o
TG T 97 | I RO
%7 4y ®T7 97 fE S saver Gy & sew
e fgrnd | 99 qrea § o 'R
sfe ¥ & fgaw y onig & ow=r
& gawr T §Y TR wfa g ™ a%
& fagr | ww AF fe wrd TR o3
ag whF & i WX freafer et
F woR s@w ok dx mfe e
wrany &ur fear | dfe fagw ¢ b
¥ s wT @ & fr &
qgr ? faar ot wife gw faefy st
¥ 2 & T AR A o awE

2

LU

aff frer @1 AR & ¥ A &
q@g Jgadfafaramy ) @
ROTEA &7 1% a1 @€ g &7 g4
eI g @ e
q o sl w o § s wf
oA WAt 1 9w
* 4z W o7 fs ag o ¥ T W%
I faer # AR T @ IR |
TT HTEITT ¥ qT e a9 R @
W qfw w e A @ AR T
fawre w1 w1 o dYo Tgo Fro WY
T T &1 @ avg ¥ ST
W EW G § T § 1 Afe 9
W w1 w1 ol Ay qar § W et
& s it fr ged faed gu &
W W & T wge e § e gt
Hwrerg W gt sy wgew ¥ are-
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T A r W ¢ A g
o A aww A ead § 1 ¢ W
qgd o fw gATY .

Mr. Chairman: Order, order. The
hon. Member is giving details of indi-
vidyal grievances. It is not possible
that he can finish all the grievances
here on the floor of the House

AW AT : THI@ WA
or® ¥aT § o s § & 9g FgAv Argar
g v g g aemame g, St
& Wil ¥ cond @R §, T g & WY
frdad 31 @aw & @ o
A T 8, dfe7 97 & far ol
oA o § 1 T g g
@d £ fr gn & ot L oY AT WY
2, Afew Y wE qe U §, 7 P
aE § | R TR A &9 At oY
Jiw #t adR, i e fe) &Y, o 9
FRyagerIM? Aoww e
o faeq § oerer fram T anfge o
wHaL, fErt N feaee F
ot & 7T &, A o faegper Sl warewr
A 8 o A fircdt a8 §, o A a7
=i foar wmaT =ifge |

AT A WYAGY F A gEAT
g sg¥faey 7 # ag wgar g
g f6 N sga-Ae www €, ¥ aga
oYér sg W ¥ g §, dfew 9w W
g aga F g 9 5 AN aew
Wo AT F WA AU, A
Frradr gl Fawmswgle
AT oA AR S wEEEaT T
G TER IEE |

#g7 & fag A g & o ),
#fww T97 w7 R} & w07 § [
FQTE |

ft ayefreve
wgfwe afer) -

(v —<fera—
ganfa g,



11073 " Demands APRIL 11, 1050 for Grants 11074

[drgfomm]

0T R TW O vy Wt w7 wwee o,
g ¥ fag ? o1 ¥ v A f
? cw vy W it wey W
yrewaR 3w wgw § f5 e
® ag 1wy iy fo § o xod WY g
TUWIY, I §T T AT, 37 6 QR
Mo gmaw e | W Ay
g, &t N aifeew ¥ wg gg wrk
i d waw ¥ ugt ¥ @
ey o ff fuwd £+ W 9w
 gem Qe § fe s o foger g
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Y uR A et ¥ fag fear @, =
¥ fag & ok ww drew & Wik wrw
R & wfr 7w & g W
wh )

¥ Woarey 7 9« st & fag @
AW AT E FqT TS A
o, fo § 99 N Trawd ety A
o QU # v gl & anie
® Wm O ¥ g19-grq ITAATR A
W ANt | T ¥ gy & I
1} wre gy W Afgy @i
R areqg fr o § g ft, foad
afre ¥ WA ard Wl & o
ot Aty ar &% 1 s¢ g Y
W IR feara A Nyaaw gl
¥} wr owrw Fear | X WO WYy
o & o v O mwEdw i
v of ¢, fom F wer wEw Wk
w-Ew Wl @t af sk w9
W o ot gfawd &, I fr o
wr o F o afy sy g @l 9y
wfufew & o afee ¥ wig gu @
wre ¥ A surer Al &Y win frwmr
w0

W ¥ aw ff ¥ snww W W
& fag zge srndr e w4t s

A gfaell &Y ol § & g, oY fs
o ¥ qrw o, forr qe @ arfary @, o
wed it o 1 giow gw & fag
wirtwy v amd i) w ¥ O
& it 3 gfest ¥ T mfger v
¥ o o sgfod &r ¢, fm ot e
T e areY & Wi ag au fear
oF W w1 R I ¥ ufad § AR
exfagqromy | ¥ & v §| Wrmy
{ QX 9w g qFM, faw Y
AT e e o8 % aar ), gfom
 dow F W gfony § fag £
Frax 7 3% £ 7 T F wwm W
Wy Fane o ) d N T
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g ¥ gfom & N & o Mod
&A1 7 a7 gig€ o § @ ok A
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o wwr i I Arftae wrefaw
9 37 &Y FITFW |

dfen sy v Wi (frame) ¢
fa g & g

st yefterw : A @ ¥ fag wg
Wi e R A& Y, oy wd
qfr & 1@ | THET wR dw
sma, @ gfem oW &anedy twgelt
) v ERa D g T
feedczam ag, arfarae /v § |
a#t eufig § s 4t wdew wrafasl
¥ #% & T I N g agd i
7 7FM 3 @ FW AT
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Khanne more than once made a state-
ment regarding the satisfactory reha-
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gt gory consists of those refugees who
came to Tr.pura before 1964 and the

o other category consists of those refu-
Li gees who came after 1854. The refu-
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rehabilitation benefits and loans, etc.,
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conditions.
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Further, the price of rice ia more

i
§iis

The refugees and other
not given ration cards

3
z
g
:
E
8
:
i

to draw the Minister’s attention
this. Some 108 refugee families
] & F FG&) Pandhebpur and some other
have already submitted a memoran

: Mr, dum to the Minster demanding =2

shall be very brief second set of Joan and also increased

this

W
Hot wgRq & ArdAT HEM Anotherpointtowhiehlwouldnk;
= o



11077

agricultural loan, but they have not
been given these faciliies. Very
recently some 19 refugees have started
a hunger-strike at Agartala at the
premises of the rehabilitation office.
Now the number has increased to 31.
They started the hunger-strike on the
Tth Apnl, 1959 and they are still con-
tinuing it. The.r demand is simple. On
one occasion, the Director of the
Rehabilitation Department of Tripura
oaid that they realise the justnesg of
their cause, but he expressed his inabi.
lity to do something for them because,
if he gives them some more loan, then
he has to g ve the same facility to
80000 families like that. But Mr.
Khanna can do that job, because if
their demand is just, simply because
it has to he given to some more per-
sons also, he should not rule out that
possibility. I expect he will sey
something about the 31 persons who*
are on hunger-strike.

1821 hrs.
{Mgr. DeruTY-SpEAKER in the Chair]

Another point is with regard to the
realisat.on of the loan money. Loans
were advanced to the refugees, but for
the last two years, the Tripura people
have been suffering from shortage of
foodstuffs. This year there was heavy
loss of foodgrains due to draught,
floods, etc. That is why in every part
of Tripura, the price of rice is very
heavy; it is Rs. 32 and in some places
Rs. 40 per maund. So, the refugee is
not in a position to pay that loan.
So, 1 request the Minister to postpone
the realisation of loans from the
refugees for this period.

Regarding Raima Sarma scheme, I
am told about 80,000 or more acres of
land will be avalable. At one time
the rehabilitation department had
some plan to reclaim that land for
rehabilitation purposes. But now it
seems that either the scheme is aban-
doned or it is not being pursued. So,
I request thre Minigter to pursue that
plan.

Demands APRIL, 11, 1889

for Grants 12078

Regarding demarcation of land, lands
were allotted to the refugees, but they
are not properly demarcated. So,
disputes arise sometimes and the
refugees have to' spend money over
utigation, At least, if any dispute
drises regarding the land allotted by
(overnment, the lit.gation ocost must
pe borne by the department itself,
pecause it arises not due to the fault
of the refugees, but of the department
jtaelf,

Regarding the Simanachara colony,
mostly refugees were settled there
some two years ago. But there is
little scope to get plain land nearby
for the refugees. So, they have to
semRin, in, 12nd which i woff o el
tivation, with the result that they
are hiving in starvat.on conditions. It
was expected that they would be
paid the reclamation cost two years
before, but the cost has not been
given to them even now. That 1s the
cause of the whole trouble.

In Kalapani-Mohanbhog, in Sona-
mura, some 15 drones of land were
requisitioned by the refugees, but the
land was already occupied by tribals
for more than 20 years before. They
got that land by agreement with the
Jotedars and they have been cultivat-
ing that land. But after this acquusi-
tion those people are asked to quit
that land. I think it 18 very unfair to the
people who have been already occu-
pying that land. So, I request the
Government that before they acquire
some land, they should at least see
whether the land belongs to such peo-
ple who will be thrown out of employ-
ment after the acquisition. If the land
welongs 10 sume zumindars or jotedars,
we have no objection and we will
press the Government to acquire that
land. But poor persons who own only
4 or 5 kanis of land should not be ask-
ed to quit that land merely because

some people are to be rehabilitated
there,

Then, recently 135 Class IV emplo-
yees of the rehabilitation department
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at Agartala were asked to draw their
salares at a lower rate. Since 1036,
they have been recaiving salary at
Rs. 40 per month, but suddenly they
have been asked to draw at Rs. 20 per
month only. They were told that it
they did not accept the lower rate,
they would be treated as discharged
from service, no further notice would
be served and that was the ultimatum.
I ask Mr. Khanna, why are they so
unkind to class IV employees? Has
he made any reduction in the saleries
of big officers like Secretaries, Direc~
tors, Deputy Directors, etc.,, who have
been receiving more salary? Why
have the Class IV employees been
chosen for reduction of salary? I ask
him to review this matter. Their
salary should not be reduced like that.

I hope Mr. Khanna will reply to all
the points I have raised.

w AT §

st e o o ure
v & a afwd 1 & T w
Ty € wif W fiw § @
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) et § e e aR
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o Wi & agr 93 91 ¥ g,
AT W1 A § frg o g 1 & W
Fa & 6 T 7 S & e g,
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qai FETH & 37 A & fag o | faesly
& Teommd Y gera O A §, 96T awi
® AT W AT A w7 A Adw
g 8 1 ARH TR I g Angw &4

TgH & AT AR W § w2
f5 o5 oY w3t 1 3 vgy & o aw Wi
wrelY Y €Y T ATER AT o T el
& 1 % I wet e gy oY ol
WR AW Hawh g 1 d e
u1q § Fgr fv qgi o7 A arw ot
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[ g arg wa)
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Shri §. M. Banerjee (Kanpur): Could
I have flve minutes?

Mr. Deputy-Speaker: Yes.

Shri 8. M. Banerjee: I wanted to
speak on many points, But, unfortu-
nately ] have been given only five
minutes, So, I will confine myself
to a few important questions. My
first question is: what is the Rehabili-
tation Ministry doing about the

for Grants 11084
scandal which is going on in aue-
tiotung? The other day there was &
demonstration of 4,000 homeless per-
sons who were lathi-charged. 1 do
not want to mention anyuhng about
it. But the object for wmch they led
the demonstration 1s a matter which
should deserve the sympathetic con-
sideration of the Rehabilitation
Minusiry. My informauon 1s—it may
be wrong; in whicn case, 1 would like
to be corrected—that there are cer-
tain touts wno are in league with cer-
tain high ofhiciais wno remain present
at the time of auction sumply to raise
the value of the property with the
result that a poor man who wants to
have some properiy against nis ciam
gels only one room ienement thougn
he may actuaily pe entitled to a two-
room tenement. So, there 1s a racket
gomng on and, therefore, I want &
specihc answer Irom ine NON. ivilis-
ter ag to wnat action has been taken,
or is being taken, t0 Stop such things.

Then I come to my second point
about auction. 1t was brought to my
notice that on 19th March this year
a notice was pasted on 7, Jantar
Mantar Roaa—1 am not sure wnether
1t 18 7 or 17; All India Congress Com-
muttee offices—that this property
was a sort of evacuee property and it
WwWas being aucuoned tne next aay.
that 15, on 20th March, 1858. 1 was
surprised to know that. I was told
by those who are staying in the out-
houges of that particular building that
this notice was pasted without \nform-
ing anyone and that this property
was going to be auctioned. In this
very House I wanted to ask a Short
Notice Question, which was disallow-
ed, I do not know on what basis. I
want to ask the hon. Minister whether
the AILC.C. office bulding 18 an
evacuee property and whether 1ts
valuation 1s nearly Rs. 14 lakhs and
whether there 18 an attempt being
made by some people to auction that
property at a very low price without
inviting any bidder to hid for that
property.

Shri Mehr Chand Khanna: How can
we auction a property at a low price?
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Shri 8. . Sanerjoe: I do not know;

it is for you to answer, whether first
of al]l an attempt was being made....

Mr. Députy-Speaker: Where were '

those touts gone?

Shei 8. M. Banerjee: I do not know
where the touts have gone. I do not
belong to Delhi. Otherwise, I would
have got those touts.

Mr. Deputy.Speaker: But you have
just said that.

Shri 8. M. Banerjee: This is a pro-
perty where no tout is required. It
18 g deal. Therefore, I want to know
whether any attempt was being made,
whether a notice was pasted on the
18th March without giving informa-
tion to the displaced persons that it
1s going to be auctioned on the 20th,
but it was stopped and, if so, for
what reasons.

My third point is about the claims
There are certain agencies—] do not
know but I think they are unauthoris-
ed agencies—who are purchasing the
verified claims at a lower rate, 50
per cent or 60 per cent of the value,
and they say “We will give you cash
money”. I have myself received a
letter—unfortunately, I did not bring
it today—in this matter. There 1s
some agency like this in Bombay
They have got their own people 1n
Delhi. If @ man wants cash imme-
diately, these agencies pay a reduced
amount. So, there are some agencies
working in this line and they have got
their agencies throughout the country.
I want to know what steps are being
taken to stop this agency from pur.
chasing the verified claims by taking
advantage of the poverty of the poor
displaced persons.

Then I come to the fourth point.
The hon. Minister has stated that a
decision has been taken to evacuate
the Purana Qila residents. Because
of the history of the Purana Qila resi-
dents, I think it deserves sympathetic
congideration from the hon. Minister.
I do not know the reason, but when.

Demands APRIL 11, 1990 for Grants

Purana Qila residents. I was told that

\Jangpura is required for the
'Defence Ministry. I do not know
whether that is a fact; that may be
a fact, as the hon. Minister has said
that. They want that land. So, these
people were given some houses and
some properties in Lajpatnagar. He
says that Lajpatnagar is very close
to Purana Qila. I do not know much
about Delhi, but my information is
that it is more than 24 miles. The
Purana Qila residents settled them-
selves in 1948. They did not take any
loan from Government. They have
spent nearly Rs. 60,000 on them. I
have seen those tenements.

Shri Mehr Chand Khanna: The hon.
Member is misquoting me. Only two
days ago in reply to this Question I
said—and you, Sir, were also m the
Chair—that the land that is wanted or
desired by the people of Purana Qila
is only a few furlongs away from the
place where I propose to allot them
lands. I never said that this is the
distance between Purana Qila and the
land in Lajpat Nagar.

Shri 8. M, Banerjee: I am sorry. 1
may not be correct but I never mis-
quoted you. I quoted you correctly.
All these things I cannot say in five
minutes.

An attempt should be made to re-
habilitate them. I think the Purana
Qila people have got a case and I
would request him to appoint a team
from among the hon. Members of this
House to ascertain whether the action
taken by the Rehabilitation Ministry
in rehabilitating these persons is cor-
rect or not. I simply want to elicit
certain principle. My case is that the
Purana Qila people have a strong case
and it is the Rehabilitation Ministry,
who somehow or other are wild
about the Purana Qils pecple. Now,
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the hon. Minister said that their case
will be dealt with by the Scientific
Research Ministry. You cannot con-
vart a displaced person into a monu-
ment. They are still living persons
and they must be treated sympatheti-
cally. This is my submission. I hope
the hon. Minister will reply to all my
three or four points and will try to
convince not only me but also the
House.

Pandit Thekur Das Bhargava: May
I have one minute for this vexy
question of Purana Qila peonle?

vy Aot fe g fed &
it & Fdfafuderr &t & ffreet
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oiT &7 I w7 W@ A R fdew
& Fa|m
Shri Mehr Chand Khanma: Mr.
Deputy-Speaker, 8ir, it is about four
years now that I was invited by the
bon. Prime Minister to take over the
portfolio of this Ministry. As far as
the western region is concerned, sub-

stantia] progress and substantial re-
sults had been achieved in the field of
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rehabilitation and there were only
two major problems which remained
then which needed attention. One
was the formulation and the imple-
mentation of the compensation scheme
and the other was our negotiations
with Pakistan in regard to urban im-
movable property and movable assets.

As far as the eastern region was
concerned, the position was extrem-ly
fluid. Heavy exodus was taking place
from East Pakistan and unfortunate
Hindus who had lived there since gen.
erations were being pushed out at
the rate of about 1,000 persons a day.
Under those circumstances you wil}
agree with me—and the House will
also agree with me—that either to
have formulated a plan or to have
laid down targets was entirely im-
possible. But the conditions became
stable two or three years after, that
is, in the beginning of January, 1957
and we took some tangible steps in
the eastern region as well to come to
grips with the rehabilitation problem
When I talk of the eastern region and
when I talk of West Bengal I also take
into consideration the two neighbour-
ing States, namely, Tripura and
Assam, because of the 42 lakh persons
who have come from East Pakistan
into India, about 32 lakhs are n
West Bengal and of the remaining
about nine lakhs in Assam and Tripura
and about a lakh spread over the
States of Bihar, Orisss, UP, Madhya
Pradesh et cetera. Our total popu-
lation of displaced persons in the
country today is nearly 90 lakhs I do
not think any country, in the difficult
we were placed in and more so imme-
diately after the partition of the coun-
try, has ever been faced with such a
stupendous and colossal problem. Of
these 90 lakhs, about 47 lakhs are in
the western region and about 42 lakhs,
as I have just now stated, in the
eastern region. As the problems in
both these regions are practically dis-
similar, though they are displaced
persons—one has come from West
Pakistan and the other from East

Demands APRIL 11, 1089 Yor Grants'
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Pakistan—] propose to divide my
observations or my renmrks into two
separate parts—one relating to the
western region and the other to the
eastern region. I shall take up the
western region first,

As 1 stated just now, the two main
problems were, firstly, the formula-
tion of the compensation scheme and
secondly negotiations with Pakistan.
The compensation scheme has been
one of the greatest achievements of
this Ministry. I do not want to take
any credit for it. The credit goes to the
Government of India to the countrv
and this House, Of the countries
in the wor)d where the refuges pro-
blem has arisen, in no single country
in the world compensation has been
given for any losses sustained on
account of property by the migrants
from the original country to the coun-
try where they have gone and taken
shelter. This is the only country in
the world where the biggest refugee
population has come and taken shel-
ter This is the country which has
given them compensation in spite of
the heavy financial difficulties. We
have been to many countries of the
world and have taken loans but not
one penny's worth of help has either
come to us or has been received by us
from any single country in the world
for the rehabilitation of these unfor-
tunate persons who have come from
East and West Pakistan. Up-till now
we have spent nearly Rs 330 crores on
the rehabilitation of displaced persons
and my work in the eastern region is
still continuing. Every bit of it, every
penny of it has been found from the
General Revenues of this country. I
said that this compensation scheme
has no parallel in history. This com-
pensation scheme had to be formulat-
ed after very careful consideration and
thought and I would be failing in my
duty if I do not take this opportunity
of paying a tribute to a number of
friends, whether inside this House or
outside, who devoted not days but
months in helping us in the formula-
tion of that scheme, That scheme has
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its jwo parts. One is the rural part statements of gccounts. Many
of it and the other is the urban part hon. friends in this House,
of it. As far as the urban part is con- perhaps, do not appreciate what

This scheme was formulated and
announced in June 1885 and the rules
were passed by this House and the
Upper House somewhere towards the
end of September, 1955. I then stated
that I shall try and do my best to im-
plement this scheme in the shortest
possible period and I laid before my-
self a target of 1 lakh cases a year.
I am glad to say that we have been
able not only to reach that target, but
to exceed it. The figures given by my
hon. friend Shri Ajit Singh Sarhadi,
the .day before yesterday, in the House,
I am sorry to say, do not give a very
clear and authentic picture. The num-
ber of persons who have been paid
compensation till the end of February,
1989, according to my calculation is
4,00,735. He gave the figure of
209,779. But he conveniently omitted
two figures. One is the figure of 57,719
who have been paid final instalment.
I am not taking into account the
number of 79,000 who were paid com-
pensation under the interim scheme.
I am only taking into consideration or
account 57,718 persons who have been
paid final compensation. In fact, we
have done this work twice over.

Shri Ajit Singh Sarhadl: May I
say....

Shri Mehr Chand Khanna: May I
1.cu-z-y on? You may ask questions
ter. T

I am ndét taking the figure of
79,109 to whom we paid interim com-
pensation. Then, we had to re-open
taking the figure of the interim com-
pensation and the final compensation
together. I am only taking the figure
of final compensation, The figure is
57,719; 83,278 persons have been issued

I mean by a statement of account.
A disp'aced person, who hag filed com-
pensation application and whose claim
has been verified is entitled to the
payment of compensation to him.
According to our first idea, he should
have been paid compensation through
evacuee property in lieu of the pro-
perty that he left in Pakistan. But,
taking the condition of some of the
priority categories, widows, old men,
people suffering from T.B, cancer,
etc.,—~we created 17 priorities and to
these priorities, though they were
entitled to an evacuee house left by
a Muslim in India in lieu of the House
left by him in Pakistan, we gave them
over Rs. 50 crores hard cash in the
shape of compensation. That was only
for these priority categories. The rest
of the people were to receive their
compensation through the property,
whether Government built or evacuee,
which forms part of the pool. It was
not for me to go to Sardar Ajit Singh
and ask him, will you come to me and
settle your account. It was for him
to come to me. What I have done in
these 53,000 cases ig that I have finalis-
ed their cases and given them chits,
given them certificates, given them
statements of accounts: here you are,
1 have finalised your case; auctions are
being held all oyer India every day;
I do not want to allot you property
through the backdoor; I do not want
to allot you property through negotia-
tion.

1 am sorry to say, charges were
made of corruption against my Min~
istry. I do not think I am immune or
my officers are immune from corrup~
tion. It is a relative term. But, I can
saY .. ..

Shrl Braj Raj Singh: You can say
something of yourself.

Mr. Deputy-Speaker: He is saying.

Shri Mehr Chand Khanna: I am the
head of this Ministry. If any of my
officers are corrupt, I am also corrupt,
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I take full responsibility for their
actions. We have been dealing with
a scheme of Rs. 185 crores. We have
given in relief and rehabilitation up-
till now Rs, 330 crores, Minor re-
ferences are made here and there.
But, I propose to invite every one
sitting there that if they come across a
single case, let it be referred to me
and I promise to look into it. I give
this assurance to the House that if
any cases have come to our notice,
we have looked into them. If any
case is brought to my notice, it shall
be looked into. This Ministry is to
give relief to the displaced persons.
This Ministry is charged with rehabi-
disasiar O 0 v dnantinr v vury dide
some of our friends—I do not say
they are in this House—whose main
ideology in life whether here or some-
where 2lse has become political ex-
ploitation of the displaced persons,—
that is not my policy.

We have given compensation to
nearly 4 lakh displaced persons. The
tota] number now that remains is
about 70,000. My average output is
over 10,000 cases a month. In fact,
this year, we have given compensa-
tion to 180,000 persons. Out of & lakh
cases that have been disposed of, in
1958-59, we have disposed of 150.000
cases. That is & very brilliant record
for any Ministry or for any set of
officers who have to work under very
difficult conditions. In this Ministry,
you will realise. we deal with human
suffering. We do not deal with monu-
ments in the words of Shri S. M. Ban-
erjee. I neither deal with steel, nor
1 deal with cement, nor I deal with
fuel, I deal with human beings. I
can assure him that if there is any
little bit of venom in my heart against
a single displaced person whether he
comes from Purana Qila or any other
place, I shall not be worthy of the
office that I am holding. I bear no
ill-will, no Yengeance. But, I do beg
of him, please do not over-state your
case, I am glad, my sister from
Madhya Pradesh spoke today. We have
got 780 M.P.s in this House and the
other House. Quite a number of tham
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have adopted Delhi as their perma-
nent sbode. My refugee friends in
Delhi have very easy access to them.
Just as my sister said, it may not be
easy for people from Madhya Pradesh,
may be from Assam, may be from the
border areas or may be from Tripura,
to come to Delhi. But, my friends in
Delhi, whether in Purana Qila or any
other colony, can have very
access to Shri S. M.Bmeﬁgemdhe
can go on asking gquestions.

14 Brs.

It is a great pity that when Shri
Banerjee speaks, he does not say a
word about the refugees in Kanpur,
but he espouses the cause of my friends
m Purana Qila. When I contradicted
him, he said: ‘I do not live in Delhi’.
Now, Government took into considera-
tion the interest of those who lived in
Dethi, and created these colonies and
townships Government allotted them
with open eyes and a generous heart.
Sir, we have built properties worth
about Rs. 20 to 25 crores in Delhi. The
number of units is about 50,000. Only
a few hundreds of them are not allot-
table. The rest are all allottablo.
Today, the value of properties in Delly
hag gone up by 300 to 400 per cunt.
1f Government wanted to do any pro-
fiteering, I could have imp'emented the
compensation scheme wholly and fully
on the assets created by me in Delhi
if I had sold them in the public mar-
ket, but that has never been the
policy of the Government. The policy
of the Government ig to rehabilitate;
but I shall certainly see that people
outside Delhi get their due share, and
that the people in Delhi who are more
vocal cannot have it both ways.

May I tell in passing to my friend
Shri Naval Prabhakar that if my pro-
perty in Moti Nagar is not good, my
houses in Patel Nagar are lesking, and
that my shops in Gaffar Market are
tottering, who is requesting him ar
his constituents to come and purchase
them from me? I am not forcing any-
body to purchase my property. It
they purchase it £mm me at five
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thousand rupees, they are selling it at
twenty thousand rupees I am not
asking for any betterment money But
1 certamnly say that there should be a
limit to all kind of concessions There
should be a limit to relaxations. We
have gone to the extreme For the
sake of those who have not been able
to receive anything from us in the
shape of compensation, I propose tu
finahse the pending cases and take
suitable action In respect of anybody
who does not wish to become the
owner of a property, I am not forcing
on the property to him in Delh: Let
him not become the owner of the
property then If at all he wants to
become the owner of the property it
w11l be at his own expense and not at
the expense of his neighbour That
must be very clearly understood

Now, Sir, I will go to the rural
aspect of the compensation scheme I
might mention m passing that we have
paid up till now Rs 103 crores in four
lakhs cases Out of this, a little over
Rs 52 crores have been paid m hard
cash Let me go to the rural aspect
of the scheme In the early stages, m
the Punjab, allotments were made to
about 4,77,000 persons on a quasi-
permanent basis They were allotted
twenty-four lakhs standard acres I
woud refer, m this connection, to
what Shri At Singh Saphadi referred
to Shr1 Ant Singh Sarhadi is a very
good advocate He mentioned about
the 2,25,000 cases on whom permanent
rights have been conferred, but, Sir,
I would say that the land mn regard to
which permanent rights have been
conferred 1s nineteen lakhs standard
acres out of twenty-four lakhs stand-
ard acres The percentage will come
to about seventy-eight Now, the
remaming two lakhs persons have to
recewve only about five lakhs standard
acres The question was asked “Why
are they not coming forward to receive
the allotment?” I shall give a reply
A substantial number of them are
small claimants They are no longer
interested 1n 1t Quite a number of
them have been allotted holdings out-
side Punjab I believe it 15 n the
knowledge of the hon Member who
raised this point that there are dis-
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placed persons who have been allstted
lands in Rajasthan, in U.P and other
places They are not receiving the
small aliotment mn the Punjab, be-
cause they know that if they recerve
the allotment, the other one will be
cancelled Some of them flled claums
for rural houses They are waiting to
receive their proportionate compensa-
tion m regard to rural houses and it
they receive their allotment of land
today their clamms for rural houses
will be wiped out We have got a
large number of Bahawalpuris, Sindhis,
Baluchistanis, and people from
NWFP 1n whose cases Jamabandi
1ecords have not been received from
Pakistan So, their allotments were
not made permanent We are looking
mnto ther claams we are looking into
the oral evidence and when these
claims have been looked into and
orders 1ssued thev will start receiving
their allotments

Onc¢ other matter referred to by the
hon Member was 1n regard to rural
houses It 18 quite true that the num-
ber of houses that have to be allotted
1s very large while the number of
rural houses that have been allotted
till now 1s comparatively small. I am
looking into the matter and I shall
have proper enquiries made. My feel-
ing 1s as allotment of a rural house
1s linked with land, if these two lakhs
of claimants do not come forward to
receive their allotment, no rural house
can be allotted to them That is one
possible ¢xplanation

Shri Ajit Singh Sarhadi (Ludhiana)
Though the Minstry gave permanent
rights of lands to 2,25,000 cases, rural
houses have been allotted to only
about 84,000

Shri Mehr Cband Khanna: I have
told hum that I am trying to have this
matter looked into

The other possible explanation 18
this A good number of the houses
have been washed away in the Pun-
jab on account of rans and floods.
Now, as I said, I shall look nto the
whole matter, but what I am trying
to tell you, Sir, 19 this By and large,
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the work of compensstion which we
took up in the year 1953 is nearing
completion.

Now, Sir, in regard to my negotia-
tions with Pakistan, I may say, I am
rather in a difficult situation because I
do not know what to say and what not
to say. I have been to Karachi three
or four times. I have had meetings
with my friends there—some of them
are dead and some of them are no
longer in office in Pakistan. But, Sir,
1 will take the House into confidence
and tell them of my last interview
with Haji Maula Baksh who, about a
year ago, was my opposite number in
Pakistan. He came to India. I told
him that your country and my country
have our disputes about canal waters;
we have disputes about Kashmir and
we may have disputes about some
other matters, but here 1s a dispute
m which the two Governments are not
concerned. Sir, if I have left some
money in the Imperial Bank in Lahore
or ¥ Mr Din Mohammad who has
gone away to Pakistan has left his own
safe deposit in the Patiala Bank, it is
a question of helping these unfortu-
nate men because the contractors’
claim and the court of ward deposits
may be the only assets left with them
after partition. The words that Haji
Maula Baksh used were: ‘I know it 1s
an amaanat and I shall see that we do
not do, or any country does, any
khayanat 1in the amaanat.” Unfortu-
nately, Sir, nothing happened after
that. I do not want to apportion any
blame so far as the Government of
Pakistan or anyone outsider was con-
cerned. My object is to appeal to the
Government of Pakistan, in the name
of humanity, in the name of those
persons, whether they had to come
from Pakistan into India pr they had
to go from India to Pakistan, that if
we can help them in retrieving their
assets which were lying in lockers or
safe deposits, there should be no hes:-
tation on the part of the Government
of Pakistan.

I wanted to say something about the
Chaudhury report, because, Acharya
Kripalani, in the course of the general
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discussion, made a very scathing re-
mark. He said: '

‘Here is something again more
startling than before. And this is
Shri C. P, Chaudhury’s report; and
Shri C. P. Chaudhury’s report
investigated into the allotment of
evacuee lands in the Punjab and
hie conclusion is very very illu-
minating. He says that:

‘In the traditional Moghul
style, many officials conferred
jagirs on their friends and rela-
tions in utter disregard of legal
or moral considerations.’”,

The press has also taken great notice
of this report. I have not read the
report so far, I must confess. A copy
came to our Ministry about a month
or two ago. The report covers about
one thousand pages. It is being cxa-
mmned by my senior officers in the
Ministry, because we are treating it
as a secret report. But I am told on
authority that nowhere in that report
can the passage quoted by Acharya
Kripalani be found. As to how he
got the information, wherefrom he got
the information, I have no idea. But.
with your permission, I <hall give you
the brief bac}tgmund of this case.

Between the years 1954—56, various
complaimnts were received from various
quarters against the alleged irregula-
rittes 1n the allotment of urban and
rural land including gardens in the
Punjab Since the allegations cover-
ed a very wide field and related to
allotment which had been made from
1849 onwards, 1t was decided in 1956
by the Mimnsiry of Rehabilitation that
an mquiry officer should be appomnted
for the purpose of shifting the com-
plaints and for making recommenda-
tions to Government. The inquiry
began in April, 1858, and was com-
pleted in the month of February, 1959.
The inquiry officer was a senior 1.C.S.
officer, and his report covers nearly a
thousand pages. The report is in two
parts. The first gives a general picture
of the land resettlement scheme, and
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of the background agamst which the
vapious allocations were made. The
secand part relates to the details of 70
cases in which, according to the views
of the mncwrv officer. the circumstances
mndicate that land allotments were
irregular  The report is an interm
report, because the findings of the
maqurv officer are based only on the
materat available m the files and do
not take into account any other mate-
rial which might be available, and
which would vresent the other side
of the picture

The report 1s at present under exa-
mination and this examination will
necessarily take some time because
not only has the report to be scruti-
nised but also all the files on
which the report on cach case has
been based This 1s necessary m order
to find out if there 1s prima facie evi-
dence of serious irregularities. It 1s
hoped that this examination of the
report and substantiating material will
be concluded by the end of April
Thercafter, Government will decide as
to what fyrther action, if any, should
be taken

Now, I have told you two important
subjects or items with which my
Ministry was charged in the year 1954,
that is, about four years ago. I have
also given you an idea of how far we
nave been able to achieve our objec-
tive  This Ministry was created on
account of the circumstances which
prevalled immediately after partition.
This is not a Ministry which can be
made a permanent Ministry If it was,
the real object of rehabilitation would
be defeated Whether I call 1t suicide
in the words of Shri Sadhan Gupta, or
whether 1t may be a funeral oration
in the words of Shri Ajit Singh Sar-
hadi, I feel that the greatest achieve-
ment that this Ministry can achieve is
to hqudate itself . . ..

Pandit Thakur Das Bhargava: That
is the right approach.

Shrl 8, M, Bamerjee: He can be-
come the Minister of liguidation
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Shri Mehr Chand Khanma:. ....for
the obvious reason that, firstly, I want
to complete my work, secondly, I want
my displaced friends to be bodily
integrated in the life of this country,
and I want the displaced person to
take his nghttul place in this country
and not be called a displaced person
for all time to come. I do not pro~
pose to leave this work undome. I
might also say that, because I feel that
having given about eleven years of
myv lifc, perhaps towards the fag end,
to this Mmstry

Pandit K. C. Sharma (Hapur): He
will live long

Shri Mehr Chand Khanna:... I da
not want to run away from this work.
That 1< no intention of mine. So, what
I propose to do is this. In respect of
all those problems which have been
mentioned by the hon. Members of
this House, I propose to have each
matter fully ¢xamined; and it is not
merely that, rbout a month ago, 1
wrote 4 letter to all my colleagues in
the western region, I mean, the Reha~
bilitation Minsters, and I have asked
them, please let me know the residu~
ary problem still remaining in your
State which you would hike to be re-
solved I am receiving notes from
them So I proposc to call a confer~
ence next month, a conference which
may not be only for one day but will
be for two three, four, five or six
a» The 1dea 1s to sit round the
tible along with my colleagues, the
Rehabilitation Mainisters; whether he
be from Madhya Pradesh and talks of
Mana and Tilda, or whether he be
from U.P and talks of our friends in
the Namni Tal and Terai area, I wish
to go nto this question and see that
whate er the residuary problem is, it
1« cxamined and we tackle it, and come
to grips so that the target that I have
laid before myself, that is, completion
of this work in the Wwestern wing by
the 31st of December, 1958, and at the
latest by the 31st March, 1060, is
achieved

Now, I should like to turn to the
eastern region. Shri Sadhan Gupts



L1101 Demands

{Shri Mehr Chand Khanna}

in his opening remarks, the day before
yesterday, made three observations.
One was that according to the recom-
mendations of the Ministers’ confer-
ence in 1954, the camps had not been
liquidated. The second was that
Bengal had not reached a saturation
point. The third was that my policy
in the matter of the establishment of
small, cottage and medium industries
in the eastern region in the private
sector was one under which no indus-
tries in the private sector could be
established in West Bengal. I am sorry
Shri Sadhan Gupta is not present in
the House.

Let me go back to the year 1954,
when the Ministers’ conference or
rommittee met and examined the then
problem existing in West Bengal. At
that time, that 1s, on the 1st January,
1854, the number of displaced persons
in camps was only 64,000. But, as I
said a little while ago, the exodus had
been going on at an alarming pace in
the eastern region. In the year 1954
alone, 47,000 persons went into camps.
In 1855 another 86.000 persons went
into camps. In 1956 the figure rose
to 98000. My problem on the 1st
January, 1957 was 231.000 persons in
camps, plus the 64,000 who were
already there on the 1st Januarv, 1854.
The figure nearlv went up to three
lakhs. This is a point which needs
looking into. which needs to be re-
membered. that when the Ministers
met in 1954 the problem was confined
to only 64,000 persons in camps, but
by the end of 1956. on account of the
economic conditions or the political
climate in Pakistan. nearlv three lakh
persons were taken into camps

Not only that. In those three years
the total number that came by the
jssue of migration certificates was
about seven lakhs. and in agddition we
had people who came with forged
migration certificates, and also through
land routes. of #n open border, with~
out anv border slip or any border
certificate

During the last two years or so, the
conditions in the eastern region have
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stabilised greatly—and that I have
fully immplemented the recommenda-
tions of the Ministers Committee. Not
that I have only rehabilitated 60,000
persons from camps, but during the
last wo vears 1 have taken out as
many as 1,20,000 persons from camps,
but 1t must be remembered that in
spite of this, the number still remains
at 1.80.000. That is on account of the
fact that nearly three lakh persons
came from East Bengal in a very
shattered and tattered condition, and
we provided them with shelter.

Another point that has been refer-
red to very often in this House and
outside is whether Bengal has reached
the saturation point or not. As far as
the Government of India are concern-
ed. whether we sanction a scheme in
West Bengal or a scheme in Madhya
Pradesh, the entire expenditure and
the funds have to be found by the
Government of India. So, it is not
material from our point of view whe-
ther we rehabilitate persons in West
Bengal or in Bihar, because the money
has to be spent by us. Hundred per
cent advance is made by the Govern-
ment of India,.hundred per cent relief
expenditure 1s borne by the Govern-
ment of India, and hundred per cent
losses are also borne by the Govern-
ment of India.

We have problems in Madhya Pra-
desh, we have problems in Bihar. My
hon. friend Shri Bibhuti Mishra has
talked to me not once, but a number
of t mes, and he usually enquires of
me: “Have we not got pressing pro-
blems in our own State? Don’t you
think that you should rehabilitate
your Bengalee friends in Bengal and
not bring them to Bihar, because by
bringing extra population into Bihar
or into Orissa, you are creating a pro-
blem for us, though you may be re-
solving a part of the problem for
yourself?” There is something in it,
but I must be very grateful to the
Chief Ministers of Orissa, Bihar, U.P,,
and Madhya Pradesh that, in spite of
their own local difficulties, they have
come forward very willingly and very
cheerfully oﬂennz valuable lands !u'
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the rehabiitation of my unfortunate
friends from Kast Pakistan.

A little while ago, Shr: Ghasal stat-
ed that mn spite of the recommends~
tions of the Ministers conference, these
displaced persons were being taken to
States outside West Bengal. I do not
plead gulty in this direction at all
It was in the year 1950, as far back
as nine years ggo, that this policy of
the duspersal of displaced persons from
West Bengal was laid down, and all
the parties 1n West Bengal, whether
they belong to my side or the other
side of the House, have been in agree-
ment wath it. Our first movements
started to Andamans, That was 1n
1850 After that, up tll now about
80,000 famulies have been taken out
of West Bengal to States like Bihar,
Orissa, Madhya Pradesh and UP It
1s the continuation of the old pohey
that we are following

There has been a certain amount of
oppositton to the Dandakaranya
scheme, I am glad to say not on this
side of the House In fact, even the
PSP Members spoke 1n favour of this,
but I wish to tell the House that for
the last two years or so I have been
taking displaced persons to Ambikapur
and Dharamjaigarh in Madhya Pra-
desh, and 1f I took now another batch
to Bastar or Koraput, what 13 the
difference What 18 the difference,
I want to know, between Dha-
ramjaigarh and Ambikapur in Madya
Pradesh and Bastar, or for the matter
of that, Jagadalpur or Koraput m
Orissa, or maybe some other place in
Madhya Pradesh? After all, there are
people in Orssa 1 have reclaimed
the foreshore of the Chilka Lake, my
hon friend Shr1 Panigrahi knows it.
It is the same two States where the
people are being taken to But now
I will take you into confidence and tell
you why there 1s opposition today The
opposition 1s based on the ground and
the consideration that like the west-
ern region, we are now mn sight of
the solution of the rehabilitation pro-
blem in the eastern region as well

There used to be desertions before,
I admit and I concede, but may I hum-
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bly ask whether there have been any
desertions from Bibar, from U.P., from
Madhya Pradesh, from Orissa and from
Rajasthan during the last two or three
m‘r Not a ungle displaced persoa

who' was taken there has duerted.
and we have used no pressure, no
compulsion Not a single person has
been taken t@ these States against his
or her will It has been entirely a froe
movement.

The reason has been that we have
taken two specific matters nto consi~
deration One 1s that we have given
each person an economic holding,
much more, I beheve, than the local
person has It 1s now costing me round
about Rs 5,000 for rehabilitabon of
each famly The other is that we try
and take these people into sizeable
blocks I try and keep their commu-~
nity and cultural Iife intact. In spite of
the inroads from Bengal, and in
spite of the long harangues by some
of my friends whom I do not wish to
name, we have succeeded, and suc-
ceeded well, 1 our rehabilitation
schemes 1n these States

The problem that we assessed a
year ago, or about ten months ago,
was that there were about 45,000
families m camps 1n West Bengal
alone had at that time also about 15
to 20 thousand persons m Tripurs,
the same number 1n Bihar and about
5,000 1n the Charbettiah camp In lo-
cating lands in these States we have
been successful, but we have been
able to find land only i small bits
and small areas Now, if you take,
say, 40,000 families and you allot each
family even six ¢o seven acres, vou
need anything like 2 to 2] lakh acres
of land That land 1s not available in
any State So we looked into an area
where we could find there was a vac-
uum to the extent that extra popula-
tion could be taken, pressure on land
was not great and people could be
rehabilitated 1n big blocks without
caustng any local disturbance And
we also saw one thing more, that the
conditions in that area were more or
less akin to the conditions prevailing
in Bengal We came across this ares
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which is cilied Dandakaranya. I wish
to pay a tribute or rather wish fo con-
vey my grateful thanks to the Gov-
«rnments of Bihar and Madhya Pra-
desh

Shri Panigrahi (Purl) And Orussa

Shri Mchr Chand Khasnma:. ..end
Onssa for having egreed to place
thousand of acres of land at the diws-
posﬂolthecmrnmemottndhfor
development and for bemg allotted
so displaced persons for thewr rehaba-~
titation, I have taken a couple of
batches there My movement mey
tave been a little slow, but I do not
wrant to go very fast The Dandakara-
nya scheme 1s qute different from an
average scheme that we have been
following up till now in any other
State In other States before, we used
to rehabilitate people and till then
keep them on doles That 1s no longer
our policy m Dandakaranya In Dan-
gakaranya, every persons who is taken
—and I have accepted that responsi-
dility—shall be provided with work
tll he or his family has been rehabi-
titated. So I have to provide work to
esach famuly that is taken to Dandak-
arsnya To provide work to 40,000 or
80,000 families 15 a clossal task

Three or four months ago, some of
my friends :n West Benga! leunched
a resistance movement As usual. they
took out processions, they held mect-
ings We watched the situation for
some time But the House will be
glad to know that for
the first time in Calcutta the UCRC
or 1ts patrons had to eat the humble
pie because that resistance movement
fad neither the sympathies of the dis-
placed persons, because by now they
had found out who were their friends
and who wanted to use them for thewr
political purpose, nor the support of
the general population 1n West Ben-

gul

Shri Aurobindo Ghossl: How many
were arrested?
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S Mokt Chand Khauma: 1 will
make a brie? tatement, if I am not
asked to substantate it My informa-
tion is—it may be entirely incorrect
—that on every day that I gave doles
to my refugee. friends round about
Calcutta, & particular party gets one
anna in the rupee from those dis-
placed persons I am not naming eny
pohtical party They make about
Rs 70,000 or Rs 80,000 a month, With
fhmt, they have got a large number of
workers (Interruption by Shn S. M
Banerjee) Do not get excted You
are from Kanpur 1 am talking of
West Bengal On every day, when 1t
is intended to take out a procession,
whether they want to honour me by
their presence or they want to go to
the residence of Dr B C Roy, peo-
ple are paid from the doles that I give
at the rate of Re 1, 12 annas and 8
annas for each volunteer You might
esk me why this discrimination? The
man who 13 m the front gets Re 1,
the man i the middle gets 12 annas
and he at the back 8 annas, for the
obvious reason that if they had to
face something like what happened
outside Jamnagar House the other
day, the man in the front gets Re 1
and the man at the dback gets 8 annas

Shri Nath Pai (Rajapur) His refer-
ence to Jamnagar House it wrong

Mr. Deputy-Speaker: He has al-
ready said that he might be wrong
Therefore, there 18 no need to pursue
it

Shri Nath Pai: That may be true
of Calcutta But not about what hap-
pened here, It may prejudice the case

Shri Mehr Chand Khanua: I wili
make a categorical statement which
I can own and for which I take full
responsibility When this movement
was about to be launched and we had
fully judged the public opmion 1n
West Bengal more so of the Press
who supported this Dandakaranya
scheme fully and rightlv, I passed
orders. 1 am making this statement
for the first time 1 wrote to the Gov-
erament of West Bengal that when
this movement wus launched on
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every day at 3 O’clock—that 1s the
time for agitation or demenstration—
there should be a roll call in each
<camp, and if a refugee was not pre-
sent, his dole for the day should be
deducted, so that he cou'd not have
the best of both the worlds at the
same time The second thing I said
was that the name of every refugee
who was arrested should be removed
from the camp register There are
only about 250 families or 250 per-
sons in all whose names have been
removed from the camp i1egister on
account of the part that they took m
this agitation A few days ago, Shri
Jyoti Basu, Leader of the Opposition
in West Bengal came to see me m
Delhi—he also saw Dr B C Roy m
Calcutta—and reguested tha the
doles of these unfortunate puisor s
should be restored We are looking
mnto the matter

As 1 said just now, 1 have nothing
agawmnst the displaced persons Thip
Government which can spend Rs 380
<crores on their rehabintation from
their own revenues, can pay them
Rs 185 crores in the shape of com-
pensation and over and above that
give them 19 lakh standard acres of
land, has no intention of taking away
the small pittance from A refugee
or B refugee But we certainly do
not want them to be made tools of
certain pohitical parties for their own
‘political ends

Another refernce that wa. made
was in relation to my polcy It 15 a
distortion of truth, or I mught say
1t 18 a complete perversion to level a
charge of that nature against me and
my Ministry Apart from what has
been done during the last few years,
in this year alone that i1s  1958-59,
26 small cottage \ndustries schemes
were sanctioned at a cost of about
Rs 31 lakhs The total number of
sanctioned schemes so far 1s 128,
mvolving an expenditure of Rs 104
lakhs with an employment potential
of 14,000 displaced persons Over and
above that, we have sanctioned 18
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medium ndustrial schremes “There,
our capital investment is likely to be
anythuing between Rs 2} crores—
Rs 3 crores All these schemes have
been sanctioned i West Bengal
Some of them are m the pnvate see-
tor and some in the public sector
That 1s not all Lately, we have set up
a Rehabhilitation Industries Corpora-
tion with the sole object of providing
employment to displaced persons
from East Pakistan It has been charg-
ed with the task of setting up indus-
tries m the eastern region, whether
in the public sector or in the private
sector and to see that they are set
up expeditiously, because our shain
idea 13 that as those who will Dbe
taken to Dandakeranya will be re-
neltated dreae, b it WAR e
in West Bengal and have only been
partially rehabilitated should be pro-
vided with employment. The espital
of that Industries Corporation is going
to be Rs 10 crores As regards the
disectors, I might give two or three
names of renowned men from West
Bengal—Shrn B P Singh Roy, Shri
D N Sen, Shri KX K Roy The Chair-
man 1s Shri G D Birla, I am grate-
ful to him for having accepted the
Chairmanship of this Industries Cor-
poration.

Shri Vasudevan Nair: How many
of the schemes have been implement-
ed”? It 1s not a question of sanction-
ing How many of them have been
implemented?

Shri Mehr Chand Khanna: If the
hon Member wants information re-
garding the schemes that have been
sanctioned before

Shri Vasudevan Nair: Implement-
ed

Shri Mehr Chand Khanuna, Ths
Corporation wes set up only a few
days ago

Shri Vasudevan Nair You said—
other schemes

Shri Mehr Chand Khanna. As re-
zards other schemes, of the 18 that
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est Bengal, electricity is not avail-
able; it 13 not a commercisl load for
any concern now to put up or pro-
vide electncity in that area. We have
to subsidise all these things So, what
I am trying to tell the House ia this,
that to accuse the Government of
apathy in the matter of rehabilita-
tion of displaced persons from East
Pakistan 1s something which does not
become or behove responsible men,
more 80, who occupy such responsible
positions and, when we have
spent up till now over Rs 100 crores
on the relief and rehabilitation of these
displaced persons from Bast Pakistan
Our Budget for the eastern region,
as you know, 1s Rs 17 crores, and for
the Dandakaranya, 1t 1s another Rs 6
crores and for the Industries Corpo-
ration we have made a provision of
Rs 8 crores this year The Budget
for the eastern region alone this year
is about Rs 27 crores This 18 no* a
small sum of money

And, to say that we have not been
able to rehabilitate any persons up
till now is agamn not correct We have
given loans to about 5 lakh families
in the eastern region Mr Ghose said
the other day that, while in the west-
ern region I have built about 2 lakh
tenements, our performance in the
eastern region was verv poor We
have given urban loans to anything
between one lakh and a quarter to
one lakh and half of families 1n the
aastern region for the construction of
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theit houses. The amount is Rs. 16

that whereas in the wutern region,

Gdvernment took to construc-
tight and the rdu‘ee a tenant and
ultimately, it lh to become the
owner he hn the price of that
in the eutem region, you

wanted ¢ or 5 kathas of land, you
winted a little kitchen garden, you
w,\nted to have your own cultural
and natural heritage,
‘mtd the result was that instead of the
vernment launching upon & housing
gogramme, we gave loans to this
jakh and a quarter or a lakh and a
nelf of families who are the owners
of their property It is a different
matter—about the payment of arrear
of loans or the interest that is due
and 1t 1s only 2, 3 or 4 per cent—but
we did not undertake direct construc-
yon work in that area

One more point and 1 will finish
you have already given me a big
ptitude That 1s about this question
of the saturation point having been
réached or not in the West Bengal
pgvery time we hear about the Ishaque
peport This Mr Ishaque, I heard in
pengal, hived before partition or died
pefore partition or went to Palustan,
3 do not know He was an officer of
the Mushm League Ministry He gave
g certain report and this report has
peen fully examined by the Govern-
ment of West Bengal 1 will read one
passage I do not want to take much
pme of the House What is the sigm-
finance of the Report? Is it the land
that 18 available i1n West Bengal. I am
auoling from a statement made by
fr B C Roy, the Chief Minister of
West Bengal

“Ishaque’s Report (1944-45) 18
often quoted to show that ade-
quate land 1s available in Wes!
Bengal for rehablitation of agn-
culturists Description such as
‘uncultivable waste’ and ‘cultiv-
able waste’ on the basis of this
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report is totally misleading, o
shorn of the contexts. For ex-
ample, ‘untultivable waste land’
as desenbed by some, which in
Ishaque’s Report has been des-
cribed as unculturable waste ac-
tully consists of tanks and rivers,
jheels and marshy lands, roads and
Railways, temples, mosques, shops,
homesteads etc The figure 1:98
milhon acres for culturable waste
within West Bengal sometimes
quoted on the basis of Ishaque’s
Report includes bhita, grazing
ground, jungles, play grounds etc.
Besides. Ishaque included within
1t old fallow land, that is to say
1and laying fallow for more than
three years. which belonged to
mdividual cultivators and were
brought under cultivation by them
from tmme ¢0 time &3 and when
possible Whatever maght have
been the position when Ishaque
conducted his survey, the position
seems to have considerably chang-
ed during all these years There
has been a natural increase 1n
population and more land has been
brought under plough To cite
one example, in Ishaque's Report
culturable waste m Howrah was
shown as 12,057°54 acres as against
4,307 acres as found in the latest
survey by the DLR”

Now, this gives the background of
this case The land, according to
our nformation, that 15 available or
can become available in the whole
of West Bengal 18 not more than 1
lakh of acres This, again, 1s con-
tained in a pamphlet or a statement
1ssued by the Government of West
Bengal under the heading Notes or
comments regarding the rehabilita-
tion of refugees The total area given
15 1,08,000 acres of which about
80,000 zcres are in the district of
Midnapore and the rest s attered m
small bits uver the whole of West
Bengal

A friend of mine yesterday hinted—
and very nghtly--that we were tak-
ing great risks in devcloping lands mn
Sunderbans, that is Hirobhanga
lands umder the rive. Teesta near
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Jalpaigurs and in Midnapore. That is
30. These are all waste land, mar-
ginal and sub-marginal. If they had
any potential they would have been
brought under the plough and would
have been ueveloped iong ago We
are teking this risk—and, pernaps,
we are taking this risk deliberateiy—
to show that in spite of the danxca
being there, the intention of the Gov-
ernment 1s that if any land can be
deveioped within West Bengal, ww
will give the State Government every
possible facility

We have given them Hs 15 lakhs
for the purchase of machinery 1
have arranged expert advice for them
from the Councll of Agricultural
Research Our capital investment on
these lands 1s going to be nearly Rs.
1 crore So, to go on harping on the
old ctory that land 1s available n
West Bengal will do no good to the
displaced persons whose cause 1s, as
they allege, near fo them

Heve 1s a scheme, the Dandakar-
anya scheme which has been thought
of and which 18 being implemented.
We have taken care to see and we
have got experts from all directions
dealing with every aspect of the
matter, whether 1t 1s malaria, whe-
ther it 18 soil conservation, whether
it 1s contour bunding, whether it 1s
well water etc All these things are
being taken into consideration

I would appeal to them that the work
of this Mimnistry 1s gomng to be com-
pleted within the next 2 years Ten
years or eleven years have already
elapsed and the time 1s a very import-
ant factor We have already taken about
1,20,000 persons out of the camps
during the last two years I am amm-
g at an average—it 1s about 10,000
persons a month and at this rate, I am
hoping that within a year, maybe
fifteen months or a maximium of a
year and a half, we should be able
to take out all our camp population
from the camps in West Bengal We
are taking some of them to Danda-
karanya and others we are trying to
rehabilitate within the State itself
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{Shr: Mehr Chand Khanna]

My hon friends also made referen-
oes to Assam and Tripura My main
problem today 1s confined to West
Bengal. I have been lately to Assam
and Tripura myself and 1 have held
Aiscussions with the Chief Minister
of Assam and the Chuef Commussioner
of Tripura We have examined the
entire problem, we have looked into
the residuary aspects of the problem
We are hoping that within about a
year, we should be able to resolve
the residuary problem in Assam and
-Tripura As far as Assam 1s concern-
ed over 80 per cent of the refugee
vopulation had been there since 1852
There are no camps in Assam It 1s
only about 20 per cent of the refugees
that have come to Assam during the
1ast seven years In Tripura up-till
now we have spent Rs 10 crores on
rehabilitation When I went to
Tripura about two months ago, my
friend who spoke last was there and
as generally happens, he arranged big
processions and demonstrations for
me and even arranged a hunger strike
outside the house of the Chief Com
missioner

Shri Dasaratha Deb. People die

Shri Mehy Chand Khanna, My
Demands for Grants were to start on
the 7th and I got a telegram on that
wvery day and a news item appeared in
the Amnt Bazar Patrika that 19
persons had gone on hunger strike
The number of displaced persons n
Tripura 18 nearly 3 lakhs—about
80000 or 60,000 famuhies We have
already spent about Rs 10 crores on
their rehabilitation My intention 1s
that the residuary work should be
completed in the shortest possible
period and the remaimming work, i
any, has to be integrated with the
normal work of the State This
Ministry, as I said in the beginning—
I am closing—was created to meet an
emergency created on account of the
Partition of the country In 1its very
nature and context it has to complete
its work one day But this Mimstry
was @ealing with a large number of
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subjects hke housing, trarung, educa-
uon, medicine, industry, home for m-
firm, etc There are permanent
Mnistries of the Government of India
set up to handle all these sub,~cts
There may have been some need for
my Ministry in the initral stages but
today when the work of industnal
1sation has gone ahead and schemes
have been sanctioned, I see no reason
why this work cannot be handled dy
the Ministry of Commerce and Indus-
try I give stipends, they are pad
according to certain rate which has
been laild down This work can be
easily passed on to the Mmstry of
Education We have done so as far as
the Western region 1 concerned I
propose that during the next two
years the work which 1< of a more
permanent nature should be transfer-
red to the sister Ministries of the
Government of India who have been
deahing with them always As far as
the residuary work 1s concerned, I am
looking into the entire matter and I
can assure you that w¢ will trv to
complete that work successfully a. we
have done m the western r¢gion and
it will be a great credit to a man
who comes from the west—] want
this to be remembcred that at no
time have wc made any discrimuna
tion m the case of displaced persons
from East Pakistan and nobody would
be happier than me a man coming
from the west, 1f during the next two
years as I am hoping, the problem
of the displaced person, from East
Pakistan 1s also re<olved

Shri Dasaratha Deb The Mimster
did not reply to the point regarding
the refugees of Tripura who came
after 18954 and who ar¢ demanding
now an increase in agiicultural loan
and a second set of loant Thesc
people are now on hunger strike H¢
did not reply as to what he 1s going
to do regarding this

Shri Mehr Chand Khanna The day
before yesterday when I read this new«
item I sent, on my own, to the Chie!
Commussione:r of Tripura a telegram
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It it is a hard case, real and de-
sorving case, the loan should be paid,
‘but if the loan is sought through pres-
sure tactics, not a single person is to
be advanced a single penny.

Mr. Deputy-Speaker: Shall I put
any cut motion separately?

Shri T. B. Vittal Rao: All cut
motions may be put together.

Mr. Doputy-Speaker: 1 shall now
put all the cut motions to the vote of
the House.

The cut motions 1were put and

nepatived,

Mr. Deputy-Speaker: The question
is;

“That the respective sums not
exceeding the amounts shown imn
the fourth column of the order
paper, be granted to the President,
to complefe the sums necessary
to defray the charges that will
come n course of payment during
the year ending the 31st day of
March, 1960, in respect of the
heads of demands entered in the
second column thereof against De-
mands Nos 72, 73 and 128 relating
to the Ministry of Rehabilitation.”

The motion wes adopted

{The motwons for Demand: for
Grants which were adopted by the
Lok Sabha are reproduced Dbelow—
Ed)

DeEMAND No 72—MINISTRY OF Rsua-
BILITATION

“That a sum not exceeding
Rs. 34,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Rehabih-
tation'”

DemaND No 7S—EXPENDITURE ON Drs-
PLACED PERSONS AND MINORITIES

“That a sum not exceeding
Rs 18,05,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which w111l come in course of
payment during the vear ending
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the 31st day of March, 1960, in
respect of ‘Expenditure on Dis-
placeq Persons and Minorities’.

Desmanp No. 128—Carrrar OurtiAy or
THE MINISTRY OF RERABILYTATION

“That a’ sum not exceeding
Rs. 18,51,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Qutlay of the
Ministry of Rehabilitation”.”

Ministry of Community Development
and Co-operation

Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 6, 7 and 108 relating ta
the Ministry of Community Develoo-
ment and Co-operation for which
eight hours have been allotted. Hon.
Members desirous of movmng cut
motions may hand over at the tahle
within fifteen minutes the numberys of
the selected cut motions. I shall
treat them as moved 1f the Members
in whose names these cut motions
stand are present in the House and
the motions are in order
Demanp No. 6—-MINISTRY OF Cowm-
MuNtTY DEVELOPMENT AND Co-

OPERATION

“That a sum not exceeding
Rs 25,12,000 be granted tn the
President to complete the sum
necessary to defray the chargee
which will come in course of
payment during the year ending
the 31st day ot March, 1980. in
respect of ‘Ministry of Community
Development and Co-operation®”

Drmanp No 7—ComMmuntry Dmve-
LOPMENT ProJeers. NaTioNaL Exrme-
SION SERVICE AND CO-OPERATION

‘That a sum not exceeding
Rs 1888,90.000 be granted to the
President to comblete the sum
necessarv to defray the charges
which will come in course of
payment during the year ending
the 31st dav of March 1960 1r
respect of ‘Community Develop-
ment Projects. National Extension
Service and Co-operation’”





